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[Received the assent o/ the Governor on the 8th March 
1982 ; firat published in the Tamil Nadu Go&rnn&nt 
Gazette Zxtraordinary on. thk 9th Mar J 1982 (mi 
,25920 1 3-I'hiruv~alluvar Aand~).] ,. . . . . 

" . . ,*., 8 .  

in Act to provide for the establishment and i n c ~ r p r ~ l j o n  " 0.. , . of Tarnil University at' Thunjbvur. -. . r  r . *  

WHE~REAS it is expedient that a University should be 
formed exclusively for the Tannil language which has a 
glorious and ancient literary and cultural tradition and 
heritage and whose contribution in the areas o f  Prose, 
poetry, Drama, Dw, Sculpture,. paintings,> Medic&, 

4 .  

Philosophy and other allied areas is far more extensive than 
4 , .  . . has been realised by the Jndiin Scholars till $odayg,r:' ,: 

. 
A m  WHEREAS it i i desirable td.establi'& it ' univ&sity of 
unitary and residextial type for furthering the advmceqpnt 
of learning and prlosccution of .reseat& in Tamif -; ' *".- 

. .  . +  - . Be it enacted by the legklature of the State of Taniil Nddu 
in the Thirty-third year of the Republic of India a s  ffdl1ows:- 

Short titto and 1. (1) This A d  may 'be L.olkd:.'the .Tamil: Univetdty 
~ ~ m ~ l l e n ~ e m ~ t r  Act, 1 982. - . .  , :  .. \ .. , . . ., .4 t- 

(2) The section and :sectidns 2;.; 3,4,9; 10; -1 11' $2, 
13, 14, 15, 17, 35, 43, 44, 45, 48 and 49 $hall-be deemed 
to have come into force Qn. the, l5tli' day' of '. depte9$er 
1981 and the rest of this Actxhall-oame into force " on*Wi~h 
date as the Government may, by  notification, app'oiat~ 

~efinitic ns. 2. In this Act, unlessbthe coktkxt ptherivise r&dr&)- .* . :hq 

(a) " Government " means thedtatf. w . ,., . ,. &ov&xi.merit .. .,.. ., , , ,..* ; 
.*: .-,$ n .. , k4;. 

(b) " hostel " means a .'unit of res..dence for the 
students of the Universiiy maintained or recognised by 
the University in accordance with the provisions of this 
Act and includes a hostel reco j - i ~ d  as such by the Univer- 
shy under this Act ; 

7 

*F jr S:atemznt of' Objects and Reasons, see Tamil Nadu Govern- 
ment Gazette Extraordiriry, dated the 11th February 1987, Part 1V- 

S :ctiom 1, page 90. 
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(c) " notified date" means the date specified in the 
notifichtion issued under sub-section (2) of section' 1 ; 

(d) "prescribed " means prescribed by this Act or 
the statutes ; 

- (e) " statutes " means the statutes of the University 
made under this Act ; 

. (f) " teachers " means Professors, Readers, Lecturerc, 
Tutors, Fellows and other like persons as may be declared 
by the statutes to be teachers ; 

(g) " University " means the Tamil University 
established under section 3 ; - ,  

; (h) ': University Grants Commission " means -the 
Commission established under section 4 of the University 
&-ants Commission Act, 1956 (Central Act 3 of 1956) ; , 

- .  
( i j  " University library" means a library mair,- 

t a ikd  by tlie University, whether instituted by it orsot. 

. . .  . 

CHAPTER 11. . . 

THE UNIVERSITY. 
3 

* ~st?blishmenb I 

3. (1) For furthering the advancement of learning of the 
and prosecution of research in Tamil there shall be estab- university. 
lished a University by the name " The Tamil Universityw. 

(2) The University shall be a body corporate, shall 
have perpetcal succession and rr common seal and shall 
sue and be sued by the said aame. 

(3) The University sl~all be of the unitary and resi- 
dential type. 

(4) No institution affiliated to, or associated with 
or maintained by, any other University in the State sRal[ 
be recogni~ed by the University for any pilrpose, except 
with the prior approval of the Government and the con- 
cerned University. 

(5) The headquarters of the University sllall be 
located within the limits of the Tllanjavul- Muni::ipalitv or 
in any pl :ce w:thin a radius of twenty-five kilt metres I 

around thqse limits, 
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  he objects and 4. The University shall have the following obJects 
Powers Of the and powers, namely :- 
University. 

(1) to function as a high-level research centre ; 

(2) to impart training to those residing within and 
'beyond India who desire to study Tamil ; 

I (3) to facilit~te and regul ?.te research in fields like 
Art, Culture, Music, St age-play(;, Pilint ing, Sculpture, 
Architecturf:, Literaturz, Orzmmsr, Linguist ics,History, 
Religion, Philo;ophy, G ography, Soil Scienc~s, Astro- 
nomy,. Navig'tion and Shipping, Astrology, Si,ddha 
Medicine, Enginezring Sciences and Handicrrrfts thet 
hfave developed on the basis of the Tamil language ; 

(4) t o  translr.te books ia other languages into 
Tamil eccording to tbe needs in consonance with the ob- 
j ctives of the University and also to translate books in 
Tamil into other lmguages ; 

(5) to preserve and publish palm-leaf manuscripts 
and rare ancient books ; 

(6) to 9earch for and compile epigraphs relating 
to Tamil language, Tamil culture and History of the Tamils 
and publish them with i;s findings based on research ; 

(7) to compile and publish Tamil words, expressions, 
colloquial terms, words peculiar to Industries and Agri- 
culture, which are used by Tamils in Tamil Nadu and also 
in. other countries where Tamils live ; 

(8) to provide for research on ancient times with an 
eye on future scientific developments ; 

(9) to provide for resear 
cedures regarding developmeat of 
ing in itslf all the educational fie1 
ing world and evolving suitable 

(10) to institute degrees, titles, diploma and $other 
academic distir ctions ; 

(1 1) to confer degrees, t 
am&ruic distirlctions on paso 
wt rrsct~rula in the University or in any 
Inali~t!on rcwgniscd by the Univerdty u 
Hg1wTh4 : 

9 



(12) to confer honorary  degree^ or othet' academic 
dictioctions in the prescribed inaoner and under conditions 
prescribed ; 

. (13) to supervise and contra1 hostels and to regulate 
and enforce discipline among the students of the University 
and to make arrangements for promoting their health 
and general weltire ; 

(14) to prescribe conditions under which the award 
of any degree, title, diploma and other academic distinctions 
to persons may be withheld ; 

(15) to co-operate with any other University, 
authority or association or any other public or private 
body having in view the promotion of purposes and objects 
similar to those of the University for such purposes as 
may be agreed upon on such terms and conditions, as may, 
from time to time, be prescribed ; 

(16) to establish and maintain University libraries, 
research stations, museums for research and publication 
burean ; 

(17) to institute research posts and to a.ppoint persons 
to such posts ; 

(18) to institute and award fellowships, including 
travcUi*lg fellowships, scholarships, medals and prizes in 
the manner prescribed ; 

(19) to establ~sh, maintain or recognise hostels for 
sk&nts of the University and residential accommodation 
for the staff of the uuiversity and to wlthdraw any 
such recognition 8 

(20) to fix feeg and to demand and receive such fees 
as may be prescribed ; 

(21) to hold and manage endowments and other 
properties and funds of the University ; 

(22) to borrow money with the approval of the 
Government on the security of the property of the LTniver- 
sity for the purposes of the University ; 

(23) to organis, advanced studies and research 
ppogrammes based on a deep unaerstanding of the trends 
in Tamil language ; 



- (24) to enter intd agreexhe~t with other bodies or 
persons for the purpose of promoting the objectives -of 
the University includicg the assuming of the management. 
of any institution under them and the taking over of its 
rights and liabilities ; and 

-- . . (25) to do all such acts and things, whether incidental 
to the objects and powers aforesaid 'or not as may bt. 
necesrary or desirabie to further the objects of the Univer- 
sity. 

Admission to 5. (1) Tho University shall, subject to the provis\di 
theuniversity. of this Act and the statutes, be open to all persons. ' 

. . 

. (2) Nothing contained in sub-section (1) shall, 
require the University- 

I . 
(a) to admit to any course of stu.dy any person 

who does not possess the prescribed acadomic qualifica- . . 
tion or standard ; 

(b) to retain bn the rcllr 3' the Uriversitj any 
student whose acadzmic record is below the minimum, 
standard required for the award of a degree, title, diploma 
or other academic clisiinction ; or 

(c) to admit any person or retain any student 
whose conduct is prejudicial to the interests of the Uni- 
versity or the rights and privileges of other students and 
teachers. I .  

~isqualific~tion 6. (1) No person shall be qualified for election' or' 
for member- nomination as a member of any of the authorities of the 
ship. I University if, on the date of such election or nomination, 

he is--. 

(a) of unsound mind, deaf-mute or sufftriog 
from, leprosy, or 

(b) an applicant to be adjudicated as an insolvent 
ar *an undisehzrgcd insoIvent, or 
. , . - 

(c) sentenced by a criminal court to imprisonment 
for ally offence involving moral turpitude. 

- 
(2) 111 case of dispute or doubt the Syndicate shall 

determ~ne whether a person is disqualified under .subr; 
section (1) and its decision shall be final; 
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7. (1) Nofwithstrihding anythind conthined ih sectig~Disquallftca. 
i 
i 

1s: or 2, no personwho'has held office as a member for a tion for 
total period of six years in any one or both of the following election or .nomination to 
authorities, . . namely :- * ,Senate and 

. . . Syndicate in : 

(i) tlie Senate ; and . ,  . - certain cases. 

1 (ii) the Syndicate, 

shall be eligible for election' or nomination to any of the 
skid two authorities. 

Expl@zation 1.-For the purpose of omputimo the 
tbtal perioa of six years referred to in this sub-sectlun, 
the period of three years during which a person held oftice 
in 0ne.authority either by election or by nomination and 
the period of three years during which he he1 d office in 
another authority either by election or by nomination 
sbll .be taken into account and accordingly, such perbon 
shall not be eligible for election or nomination to -any-. 
one of the said two authorities : 

i' . . 
Provided that for the purposes of this sub-section, a :! 

1, 

*&ion who has held office in any one of the said two' 4 
authorities in a casual vacancy, shall be deemed to have I 

he1.d office for a period of three years in that authority : 

Provided further that for the purposes of this sub- 
sedtion, if a person is elected or nominated te one authority. 
apd such person becomes a member of anstber authority 
by virtpe of the inembership in the first mentioned authority, 
the period for which he has held office in the first mentioned 
authority alone shall be taken into account. 

. -se(2). Nothing in sub-section (1 j shall have applihtion 
' > I  

id respect of- - - . . i ! . l  , 

(i) ex -omio  members referred to in section l8(a), 
Class I, but not including members of the Syndicate who 
are not otherwise members of the Senate referred to in 
item (9) ; and 

C 

(ii) ex-officio members referr'ed to in section 2 1 0 ,  
Class 1. 

8. (1) The Chancellor shall have the right to cause visitation. 
an inspiction or' inquiry to be emad?, by such person or 
persons as he may direct, -of the-Uoiversity, its buildings, 
Uaiversity libraries, museums and equipments, and of any 
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institutions maintained or racognbed by tho Univerdty 
and also of th - rasearch, reaching and other work conducted 
or donr 5 the University, and to cause an inquiry to bb- 
made in respect of any matter connected with the Univer* 
The Chancellor shall in every case give notice to tldt 
University of his intention to cause such inspection ar 
inquiry to be mrde and the University shall be entitled to 
be represented t b ereat. 

(2) The Chancellor shall. comrnunicato to the 
Syndicate his views wit5 reference to the results of's&ib 
inspection or inquiry and may, after ascertaining t h ~  - 
opinion of the Syndica.te thereon, advise the University 
upon the action to be taken and Yix a time limit for takiq . 
such! action. 

(3) The Syndicate shall report to. the Chancebv 
the action, if any, which is proposed to be taken, o r . h ~ ~  
been taken upon the results of such inspection or inquiry., 
Such report shall be submitted within such time as the: 
Chiincellor may direct. 

(4) Where the Syndicate does not take action to the 
satisfaction of the Ch mcellor, within the time liinit as may 
b~.. Gxed under suo-section (2), the ClimceUooimagr: 
after :considering any expla ?a tian furnished or reprems- 
tetioa made by the Syndicate; issue. such directions as .he( - 
may think fit and the Syndicate shall comply with such 
directions. In the event of rbe. Syndicate not : complying 
wi&.-such directions witxlia such time, as may be *fix& iwi 
&at half by the Chancellor, the Chancellor. shall1 
ppwer to appoint any psrson or body to comply with 
directions and make such orders as may be necessary 
the expenses thereof. 

9. The. University &all consist ofthe following o&trb 
namely: -- 

(I) The Chancellor, 
(2) The Pro-Chancellor, 
(3) The Vice-Chancellor, 
(4) The Dean of Faculties, 
(5) The Registrar, 
(6) The Finance Officer, and 
(7) Such other persons as may be dtclmd by. 

statutes to be officers of the Univwty. 
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I I 

. IO. (1) .The Governor of Tamil Nadu sball be the Chan&lci. 
Clbaacehr. of the University. He shall, by virtue uf 
his office, bo the head of the Univesrity and shall, when 
pamat, presi& at any convocation of the University and 
confer degree, titles, diplomas or other academic distinc- 
tions upon persons entltled to receive them. 

(2) Whore power is conferred upon the Chancellor 
to nominate persons to the authorities, the Chancellor 
&alltto the extent necessary, nominzte persons to represent 
interests not otherwise adequately represented. 

(3) The Chancellor may of his own moiion or on 
application call for and examine the record of 2 .n~  officer 
or.auahori$y of the University in respect of any proceedings 
to s&i&fy&imself as to the regularity of such proceedings 
or the correctness, legality or propriety of any decision 
taken or order passed therein ; and, if, in any cp~se it 
appears rta. the. Chancellor that any such decision or order 
should .be modified, annulled, reversed or remitted for 
reconsidaration, he may pass orders accordingly : 

Provided that every application to the Chancellor 
for the exercise of the powers under this section shall be 
preferred within three months from the date on which the 
proceeding, decision or order to which the application 
relates was communicated to the applicant : 

Provided further that no order prejudicial to any 
pemon ahall'. be passed (unless such person has been given 
an: oppmunity of making his representation. 

(4) The Chancellor shall exercise such other powers 
aed perform such *other duties as. may be conferred on 
him by or1 under* this Act. 

11. The Minister in charge of the portfolio of Educa-, T, pro. 
tion in the State of Tamil Nadu shall be the Pro-Chancellor Chancellor 
of the University. 

'Q)'In the absence of the Chancellor, or during the 
C M l l o r ' s  inability to act, the Pro-Chancellor shttll 
exercise. all the powers and perform all the duties of the 
ChancdUor. 

(3) The Pro-Chancellor shall exercise such othr 
ad4 petform such other duties as may bt: conferred 

on him' by or under this Act. 



I 
- 6 ,  * ,  

he Vice'- ' 
12.- ('i) Every appointment of the '~i&it!h~&i!~~-, 

handor .  shall be made by tlbe Chancellor rr.om out oCa panel of.: 
three names recommended by the Committee referred to - 
in subyseoiion (2). Such panel shall liot contain the naae . 
6fanymember ofthe saidcommittee. A 

* + \  

.. . . ". * 
1 . . 

(2). For .the purpose of sub-section (I),. the Corn- 
kittee sly111 consist of three persons of whom one &all be 
nominated by the Government, one shall be nominAte4: 
by the Senate and o~ie shall be nominated . by the Syn&: 
cate : 

Provided that the person so nominated shall not be a I 

member of any of the authorities of the University. .. . 

(3) The Vice-Chancellor shall hold office for a period* 
of three years and shall bz eligible for reappointment for ax 
further period of three years : 

Provided that no person shall hold office of the Vice-' 
Chancellor for more than six years in the aggregate : % &:;- .. 

. , ,  

Provided further that- .. 

- (a) tho Chancellor may direct that a Vice- 
lihosr term ot office has expired, shall continue in offiw 
for such period, not exceeding a total period of one . year: t .., 

may be specised in the direction ; 
. . . 

(b) the vice-chancellor may, by 
his hand addressed to the Chancellor and afte 
months notice, resiga his office : 

provided also that a person appointed as 
Chancellor shall retirz from office, if, during the term db 

or any extension thereof, he complet 
- sixty-five years. ." 
I! 

- (4) When any temporary VafXnCy oc 
oficr of the Vice-Chancellor or whelt the Vi 
is, by reason of absence or for any other reason, 
dnercise the powers and perform the duties 
the senior most Professor of the University sli 
the powers and perform the duties of the Vice- 
till the Syndicate makes the requisite arr 
exercising the powt:rs and g performing the 
vice-chancellor. 

F 
& 
P 



(5) The Vice-Chancellor shall be a whole-time 
officer of the University and his emoluments and ot1zer 
terms and conditions of service shall be as follows :- 

1 )  There shall be paid to the Vici-Chancellor a 
saliiry ok three thousand rupees per mensern and he shalf 
be entitled, without. payment of rent, to the use of a furnished 
residence throughout his term of office, and no charge shall 
fill 6n the Vice-Chancellor personally in respect of the 
dntenance  of such residence; - 

(ii) The Vice-Chancellor shall be entitled to such 
terminal benefits and :tllowances as may be fixed by the 
Syndicate with the approval 01 the Ch;mcellor from time 
Po time : 

Provided that, where an employee of- 
I 

' (a) the University ; or 

(b) any other University or college or institution 
inaintained by, or affiliated to, that University ; 

is appointed as Vice-Chancellor, he shall be allowed to 
continue to contribute to the Provident Fund to which he 
is a subscriber, and the contribution of the University 
&allbe limited to what he had been contributing immediately 
before his appointment as Vice-Chancellor; 

(iii) The Vice-Chancellor shall be entitled to 
travelling allowances at such rates as may be fixed by the 
Syndicate ; + 

(iv) The Vice-Chancellor shall be entitled to earned 
leave on full pay at one-eleventh of the perioi spent by 
him on active service : 

Provided that when the earned leave applied fora 
by the Vice-Chancellor in sufficient time before the date of 
expiry of the term of his office is refused by the Chancellor 
in the interest of the University and if he does not avail 
smself of the leave before the date of expiry of the term of 
his office, he shall be entitled to draw cash equivalent to 
leave salary after relinquishment of his office in respect of 

leave at his credit subject to a max imum of one 
13und;ed and eighty days ; 



Powers and 
dutie8 of 
V i ~ b  
Ch~ncelIcr. 

h i i  uder~~it~ 

f ~ )  The Vk e-Chancellos shall be entitled on medical 
grsunds. \or other a ise, t 0 lea~eq~wit hout pay for a! pa- 
not axoeecting three n10nths;during tb term of his o*: I 

I 
: Provided that suehi leave may be converted into 

&aye an h l l  pay to the ex"tent to %,which he is entitled .& 
t9lmed. leave ;under etause (iv). 

.13. (I) -The Vice-Chanoellor shall be the aca,&mic 
head and the principal executive officer of the- Univarsity 
and shall, in the absence of the Chancellor and Pro- 
Chancellor, preside at. any. convocation .of the University 
and confer degrees, titles, diplo mas or other t ~ d e m i c  
distinctions upon persons entitled to receive them. . He 
shall be a member, ex-ogicio and Chairman of the Senate, 
the Syndicate and the Finance Committee and shall be 
entitled to be~presect at and to addres, any meeting of 
any authority of the University but shall not be entitled 
to vote thereat unlz~s he i s  a mmber of the n.authority 
ooocerned. 

(2) It shall be the duty of the Vice-ChanceUos: to 
ensure that tbe provision of this Act, and the statutes arc 
observed and wried out and he may. exercise all pawerr 
necessary for thit, purpose. 

I 

(3) Ths Vice-~hancellor shall have power to I 
convene meeting:; of the Senate, the Syndicate and t b  

I 
I 

Finance Committee. 

, (4) (a) The Vice-Chancellor shall have -power to 
take. action on any matter and shall $by *order t a b  suah 
action as he may deem necessary but shall, as soonlaslmgy 
be, thereafter report the action taken to the officer or 
authority or body who or which would have ordinarily 
&alt with the matter : 

Provided that no such order shall be passed unless 
the person likely to be affected, has been given a reasonable 
opportunity of being hoard ; 

f&) When actioc taken by the Vice-Chancellor 
under this sub-section affects any person in the servia. 
of the University, such person shd1 be entitled to pr6fw 

appeal to the Syndicate .within thirty days from the 
date on which he has notics of such action. The-Vice- 
cbnoellor shall give effect to the order passed: by the 
Syndioar, an such 



(5) The Vice-Chandlor shall give effect to the 
ordars of th: Syndicate rzgarding the appointment, 
suspension and dismissal of the teachers and other 
employees of the University. 

(6) The Vice-Chancellor shall exercise control over 
the affairs. of * t b  Universif y and shall be responsible for 
the due maintenance of discipline in the University. 

(7) The Vice-Chancellor shall exercise such other 
powers and perform such other duties. as may be pres- 
cribed. 

3 I 
14. (1) The Registrar shall be a wholeatime salaried =be R ~ ~ ~ ~ ~ ~ ~ ~ .  I, 

offices of ,the University appointed by the Syndicate for 
such period as may be specified by the Syndicate andtthe 
terms and conditions of service of the Registrar shall be 'i j ,. 

suckeras. &.specified. in the first statutes. 1 
(2) The Registrar shall exercise such powers and 

perform such'-duties as may be prescribed. 

(3) In all suits and other legal proceedings by or 
against the University, the pleadings shall be signed and 
verified by the Registrar and all processes in such suits 
and proceedings shall be issued to, and served on, the 
Registrar. 

15. The Finance Officer shall be a,whole-time salaried The Finallce 
officer of the University appointed by the Government Officer. 

for such period.as may be spscified ?byt the Government 
in this bghalf and the terms and conditions of' service of , 

the Finance aOfficer shall bz such as arc specified in the * I 

fizst .statutes. I 
' ! 

. 16. The. authorities of the University shall be the Authorities 
I 

of the Senate, the Syndicate, the Faculties, the Rnance Commit- University. 
tee, the Boards of Studies and such other authorities as 
mby be declared by the statutes to be authorities of the 
University. 

17. The Viu-Chancellor, the Registrar, the Finance Vice-chaw 
Officer and other employees of the University shall be ccl*o' and other 

c fficers, etc., deemed -when ac t i~g  or purporting to act in pursuance of to be 
any of the provisions of this Act to bs public sewants sery,nls. 
within.themeaning of section 21 of the Indian Penal Code 
(Gent.xa1 Act XLV of 1860). 
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The Senate. °Q 
(a)  The Senate shall consist of the following persons, ., +lamely :- ;t 

Class I-EX-ofcio Members. 

W ~ U U I G U  &LAWS nor otnerwise adequirtely repras 
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(5) One member elected from among themselves 
by the members of the Madurai Tamil Sangam ; 

(6) One member elected from among themselves 
by the members of the Thanjavur Karanthai Tamil Sangam. 

(b) In case the Secretary to Government, in-charge 
of Education or the Secretary to Government, in-charge 
of Finance is unable to attend the meetings of the Boat0 
for any reason he may depute any offioer of his Depart- 
ment not lower in rank than that of a Deputy Secretary 
to Qovernment to attend the meetings. 

(c) Save as otherwise provided, elected or nominated 
members of the Senate shall hold office for a period of 
three years, and such members shall be eligible for election 
or nomination for not more than another *riod of three 
years : 

Provided that where a member is elected or nominated 
to the Senate to a casual vacancy, the period of office held 
by any such member shall be construed as a full period 
of three years for the purpose of this clause : 

provided further that where an elected or nominated 
member of the Senate is appointed temporarily to any of 
the offices by virtue of which he is entitled to be a member 
of the Senate ex-oflicio, he shall, by notice in writing signed 
by him and communicated to the Vice-Chancellor within 
seven days from the date of his taking charge of his appoint- 
ment choose whether he will continue to be a member of 
the Senate by virtue of his election or nomidatation or whe- 
ther he will vacate office as such member and beccme a 
member ex-officio by virtue of his appointn~ent and the 
choice shall be coaclusive. On failure to mckt. such 
choice, he shall be deemed to have vacated his office as an 
elected or nominated member. 

(d)  When a person ceases to be a member of the 
Senate, he shall cease to be a member of any of the autho- 
rities of the University of which he may happen to be a 
member by virtue of his membership of the Senate. 

19. Subject to the other provisions of this Act, the Senate Senate to 
shill have the following powers and functions, namely :- review the 

broad policies 
and - 

(a) to review from time to time the broad policies prommmrs 
and programmes of the University and to suggest of the 
measures for the improvement and development of the university. 
Univer sit$ ; 

I 
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Meetings of 
the Senate. 

The Syndicat 

-_ __. - _ - 

5 q  ~ a ~ l .  uqiversflJ1, 

(b) to adyise the. C$qncel)qg ia -resp 
which may be referred to it for advice ; 

(c). tg e~ercisc: sgch other 
other functions as mpy * , * I  be , pre 

20. (1) ' :ht; Senate shall 
year 'on dates to bk'fixed by 
of such meetings shall 'be calle 
Senate niay also meet at  ' such ot 
time to tine, determine: 

(2) One-third of the total 
of ths Senate shall be'tbd quorum re 
of the 'Senate : 

Provided that such quorum shall not be required 
at a convocation of the University or a meetibg @the 
Senate held for the purpose of conferrinq degrees; titlek, 
diploma or other academic distinctions., ' % . * -  

(3) The Vice-Chancello 
fit, and shall upon a requisitio 
less than fifty per cent ofithe total, 
convene a special meeting of the Senate. 

CHAPTER IV.' 

THE SYNDICATE. 

6, 21. (a) The Chancellor shal 
the first Vice.Chan&Uor is appo 
constitute . the . Syi~dicate. 

(b) The Syndicate shall, in 
Chancel\or, caqsi~t of. the .fol\o~jing .me 

Class I-EJ-ofiio 
(1) The Secretary to Government 

Education , , , -  ; 

(2). The Secretary to Governme 
Einmce ; 

* '  ... 
(3) The *Director i 

(4 j kk', qirc~jor. 
Tamil Studies ; 

t 



(5) ,members from among the Deans of the 
6UivverSityhoainated by rotation by the Pro-Chancellor . 

I . O t h e r  Members. 

l(1 Two inenibers elected by the inembeis ol' the 
'%Wb it  ofhiamobg themselves ; 

4 
(2) Two members from among the Academic Experts 

1 

:, 

I 
to be nominated by the Pro-Chancellor; i 

(c) me Vice-Chancellor shall be the ex-officio 
14 

Chairman of the Syndicate ; 
1 i! 

). 

b 

(d) In case the Secretary to Governruent indcharge i 

of Eaucation or the Secretary to Government, in-charge 
of Finance is unable to attend the meetings of the Syndi- F. 

a t e  for any reason, he may depute any officer of his 
departmeat not lower in rank than that oi'a Deputy Secre- ? 

tary to 'Government to attend the meetings. 
i 
Ir 
! 

(e) Save as otherwise provided, elected or nominated 
members of Syndicate shall hold affice for a period of 
three years and such members shall be eligible for eleotion 
or ?omination for not more than another period of three 
years : 

Provided that where a member is elected or nomi- 
nated to Zhe Syndicate to a casual vacancy, the period 
of of16.mgheld {by any such member shall be construed as a 
full period of three years for the purpose of this clause : 

Provided further that where an elected or nominated 
member of the Syndicate is appointed temporarily to any 
of the office by virtue of which he is entitled to be a member 
bf tBe Spdiate ex-officio he shall, by notice in writing 
sign& 'by him and commxinicated to the Vice-Chancellor 
within seven days from the date of his taking charge of 
his appointment, choose whether he will continue to be 
menib& offfhe 'Syndicate by virtue .of 'his tlection or nomi- 
nation or whethei he will vacate office as Such member 
and become a member ex-oficio by virtue of his appoint- 
ment :and the choice shall be conclusive. On -failure to 
make such choice, he shall be deemed to have varsted 
his olce  as an elected or nominated member, 



(0 When a person ceases to be a 
cate, he sball cease to be a member o 
of the University of which he may happ 

, a 
by virtue of his membership of the S 

2 

i .  
b e  (g) The members of the Syn 

' entitled to receive any remuneration 
except such daily and travelling a1 
prescribed : 

- Provided that nothing contained in t 
preclude any member from drawing his normal> emolu- 

'-ments to which he is entitled by virtue of the office' he hblds. 
' . . . . . . ,:". ;*: ' * 4 

, . 
(h) A member of the Syndicate, other than. ex-officcfo + 

- member, may tender resignation of his meinbersbip ,a t  
any time before the term of his office expjres.i:'Such 

. tesignation shall bo conveyed to the Chancelltii..by a .  
letter in writing by the member. and the resignation shall 

- take effect from the date of its acceptance by theChan- 
cellor. i t 

, I ) ,  

Powers of 22. The Syndicate shall have the follow~hg powers, 
the syndicate. namely :- . . 

, . \  

(1) to make statures and amend or repeal thestatutes 
except the first: statutes ; 

(2) to co-operate with other Universiti 
academ.~ authorities and colleges in such ma 
for sucli purposes as it may determine ; : : . - 

(3) to provide for research and ad 
dissemiuation of knowledge ; 

(4) to institute lecturerships, readers 
ships and any other teaching posts required by;he Ugver- 

. sity ; , .. 
I 

-." 
\' 

(5) to institute degrees, titles, diploma and other 
academic distinctions ; 

. . 

(6) to confer degrees. titles, diploma and other aca- 
demic distinctions on crsons who shall huvo cwrriod B on research under con it ions prcwribd ; 
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(7) to confer honorary degreas or other distinctions 
on the recommendation of not less than two-thirds of the 
members of the Syndicate ; 

(8) to establish and maintain halls and hostels ; 

(9) to institute fellowships, travelling fellnwships, 
I scholarships, studentships, bursaries, exhibitions, mcdals 
I and prizes and to award the same in accordance with 

I the statutes ; 

(10) to consider and take such action as it may deem 
fit on the annual report, the annual accounts and the 
financial estimates ; 

(1 1) to institute a publication bureau and to main- 
tain it; 

I 

(12) to enter into any agreement with the Central 
or any State Government or with a private management 
for assuming the management of any institution and for 
taking over its properties and liabilities or for any other 
purposes not repugnalt to the provisions of this Act; 

(13) to make statutes regulating the method of 
election to the authorities of the University and the pro- 
cedure at the meeting of the Senate, Syndicate and other 
authorities of the University and the quorum of members 
required for the transaction of  business by the authorities 
of the University other than the Senate ; 

(14) to hold, control and administer the properties 
and funds of the University ; 

(15) to  direct the form, custody and ust of tha 
common seal of the univjr~ity; 

(16) to regulate and determine ad  matters concerning 
the University in accordance wih this Act and the statutes; 

(17) to administer all properties and all funds placed 
at the disposal of the University for specific purposes; 

(18) (a) to appoint the University Lecturers, Univer- 
. sity Readers, University Professors and the teachers of 
the University, fix their emoluments, if any, define their 
dutier and the conditions of their wrvices and pronde 
filling up of temporary vacancies ; 
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(b) to make statutes specifying the mode of appoint- 
ment of administrative and other similar posts and $fix 
their emoluments, if any, define their duties and the.can- 
ditions of their services and provide for filling up of tem- 
porary vacancies ; 

(19) to suspend and dismiss the University Lecturers, 
University Renders, University Professors and the tea- 
chers and other employees of the University ; 

(20) to accept, on behalf of the University endow- 
ments, beq~~ests, donations, grants and transfers of any 
movable and immovable properties made to it : 

provided that all such endowments, bequests, 
tions, grants and transfers shall be reported to 
at its next meeting; 

(21) (a) to raise, on behalf of the 
:from the Central or any State Governm 
!sity Grants Commission or the public or anyTcorpora 
YO-e d or controlled by the Central or any Staq , q ~ i n -  
ment ; 

(b) to borrow moaey with th 
Government on the security of the propert 
sity for the purposes of the University ; 

(22) to recognise hostels not mainta 
&versity and to suspend or withdraw r 
any hostel which is not conducted in acco 
the statutes and the conditions impsed 

(23) to arrange for, and direct, the in 
hostels ; 

(24) to prescribe +- -.. the - qualificatiolls . 

(25) to charge and collect such fees as 
qri .d bed ; 

(26) to make statutes regarding th 
. .. students to the University ; 

(27) to appoint members to the Boards 

(28) (a) to appoint examiners, after c 
of the recommendations of the Boards of St 



~ ( b )  to fix their remuneration ; 

29)ato supervise antl contra1 the residence ~ . - d  
*tlisci 6 line -*of the stutfents of the .University and .make 
arrangements 'for securing their health and well being ; 

(30) to institute and manage Libraries, Museums, 
bInstitutcs of +research and -other institutions established 
or maintained 'by the 'University ; 

(31) to manage hostels instituted by the University ; 

~(32) to <manage any publication bureau instltutekl 
'by ~tke :University ; 

(33). to promote researeh within the University and 
t o  *require reports,'from time to time, df such research ; 

(34):to exercise surh other powers and perfotm 
suchdother duties as may be conferted or imposed on lit 
by this Act, or 'the statutes ; and 

(35) to delegate any of its powers to the Vi@-CI.1pbn- 
,cellor 'tr, a 'Oommittee froin 'amairg its OM% .members 
or to t'a -&mrnitte; apgqi-.+pli in P.bcord?,n:ncc: with tlte 
statutes. 

23. (1) The Syndi~te  ihdll m + ~ t  2,t .-wch t i m  2,n.nd Mretings of 
% f l a w  gild s'h~~ll, 'subject #to the .lfrovisibtls of S U ~ L E C  djom Syndicate* 
(2) and 0, observe such .rules of .proadhe *in ttcprd 
to transaction of tlusiness at its meetings including the 

I 

quctrrn [at  meetings )as may 'be Wesctibed: 

Provided that the Syndiccrte swill meet a t  least once 
in every three months. 

(2) The Vie-Chancellor or in Ms absence any mtm- 
b;tr chosen by the membets 'ptbde~t, shall preside zit a 

I meeting of the Syndicate. 
I 

(3) All questians at any ameetiilg +of the 'Qyndiw.te 
shall be decided by the mejority of the votes of the mem- 
bers present acd voting and 1 n . h  case of an aqudlity I 

tdf vdt~s ,~ t !b  Vie-Ch?noeilor ~ : r  'fhe member pretliitfg, 1 
*asztb (mse may be, sh*ll 'have and 'exer&ise s secdh@ , 
casting vote, 
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(2) The oonsiitution and functions of the Faculties 
shall, in all othi r respects, bc such zs may bt. prcscribt d. 

(3) Etch R.cu11y sh-11 comprise such dl partmrnts of I 

teaching as are specifird in the fisst stz.t.tntes. 
27. There shall be Boaids of Studies attachcd to each The Boards of 

Department of teaching. The co~stit  uiim and powers btudlcs* 
of the Boards of S~udies slzall be such s s  may be: peso 
clibed by the statutes. 

28. The constitution of such other bodies as may be Constitutionof 
declared by t be statutes to  be authorities of the Univer- other authori- 
sity shall be provided for in the menncr prescribed. - t les. 

29. (1) The Fia:.nce Ccmnlittee shall consist of the Finam 
following members, namely :- Committee, 

(4 The Vim- Ch3a~llor ; 
(b)  he Seoretaiy to Goverr ment in-charge of 

Finance f 

(c)  The Setzetary to  Government in-ch~.rge - of 
Education 

(d) Three members nominated by the Syndicate 
from among its members of whom one s b l l  be a pro- 
fessor and one shall be a person nominztcd to the Syndi- 
ozte by the Chmxllor. 

(2) If for any reason the officer referred to in clause 
( )  or clause ( c )  of sub-seaion (1) is un; ble to attend 
any meeting of the Finance Committee. he mr.y depute 
any offiwr of his Department not lower in rank than 
thst of a Dzputy Secretary to Government to attend 
such meeting. The officer SO deputed shall have the 

. right to take part in the discusrion of the Oornmittea 
, a d  shall have the light to vote. 

(3) The Vie-Chancellor shall be the ex-officio chip  
man and the Finance Officer shall be r h ~  ex-officio Sec- 
rdary of the Finance Committee. 

(4) All rnembas of the Finance Committee, other 
than ex-oflcio merpbers sh31l hold rffice for a period 
of three ye%s. 

(5) The Finqnm 'committee shp.11 meet at lerst t w i e  
: fs every year to examine tne acoounts and to scrutinise . .? . * .  .,: 
. . proposa 1s fox expenditure. . . 
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'(6) The annual acWunts-of the University 
%y itk IFinana, +Office1 shall :be laid &fore the 
Committee for co~isideration an6 co 

rafter submitted to the Syndicate fo 

(7) The Finance Committee rh 
for t b  total reci~rring expenditure and the -total ,non- 
lecurring expendiiure for the year br.sed on f he inco 
.an@ "feso~rces of the "Chi~eriity, which, in 'thie i s e  
pfotiifctive 'works m:.y include the proceeds of 'Ioatls. 

(8) The Finwce Ccmmittee shall-- 

(a) review the financial position of .t he ?Uni~nilr$it 
from time to time ; 

:(&) iinak: fecommendatioh *to 
every proposal involving investment 
which no provision hns been made in 

'asti mates on *hi Ch involves tixpen 
the amount provided for in the annub 1 

!(c) pies~xibefi the'methods*and-procedure\md+fo 
'for.baihtaining the accounts of the :PTniversity ,; 

(d) make recommendation to the Syndicate on all 
~mt t e r s  relating. to4t he*finances ofthe University ;, s a d  

-(e) pbrform suCh other functions as may :be 
rpresccribed. 

-@) vhe fbtancial. e~tirnat6~of the Universi~ prepared 
'Ir :t&e t~inance 'offickr shall be h a  be~dre 'f he Finbce 
dmmittee for consideration and cbmmeats. Thii -said 
estimates, as modified by the Finance Committee, shall 

tf Ifen .lttld (biifore .the S~~ndicat'e for - ~onsiderhtion. 
cate may accept the modifiatidns made by the .SyIL'1f ' 

Flnance Cornmi tt ee. 

CPIA'PTER VI. 

ST-~TUTES. 

30. Sdbject to the provisio 
may provide for all or any of the 



(i) the holding of convocation to confer degrees ; 

(ii) the confer melt of honorary degrees and academic 
distinctions ; 

(iii), the constituiion, powers and functions of the 
authorities of the University ; 

(iv) .the manner of -filling vacancies among members 
I of the authorities ; 

(v) .the allowanc~es to be paid. ta the members of the 
authorities and committees thereof ; 

(vi) the procedure at meetings of the autbrities 
including the quorum for the transactions of business at 
such meetings ; 

(vii) the authentication of the orders or decision of 
the authorities ; 

(viii) the formation of departments of research at .the- 
University ; 

(ix) the term of office and methods of appointment 
and .conditions of service of the officers of the University 
other than the Chancellor and the Pro-Chancellor ; 

(IS) the qualifications of the teachers and other 
persons employed by the University ; 

(xi) the classification, the method of appointment and 
determination of the terms and conditions of service of 
teachkrs and other persons employed by the University ; 

(xi) the institution of pension. gratuity, insurance.ox. 
provident fund for the benefit of the officers, teachers and 
other persons employed by the University ; 

(xiii) the institution of fellowships, travelling fellow- 
ships, scholarships, studentships, bursaries, exhibitions, 
medals and prizes and the conditions of award thereof ; 

(xiv) the establishment and maintetance of halls and 
hostels ; 

(xv) the conditions for residence of students of the 
University in the halls and hostels maintained by the 
University and the levy of fees and other charges for such 
residence ; 





W2 : T.N, Act 91 ' farnt] University 

(b) any contribution or grant mkde by the Central 
Government, any State Government, the University 
Grants Commission or like authority, any local authority 
or any corporation owned or controlled by the Govern- 
ment ; and 

1 

(cl endowments and other receipts. 

CHAPTER V3m. 

CONDITIONS OF SERV~CE. 
I 

33. (1) The University shall institute for the benefit of Pension, 
I its officers, teachers and other persons employed by the @atuit~, etc* 

University, such pension, gratuity, insurance and provident 
fund as it may deem fit, in such manner and subject to such 
conditions, as may be prescribed. 

(2) Where the University has so instituted a Provident 
, Fund under sub-section ((I), the Government may declare 

that the provisions of the Provident Funds Act, 1925 
(Central Act XIX of 1925),shall apply to such fund as if the . . 

University were a local authority and the fund a Govern- 
ment Provident Fund. 

(3) The University may, in consultation with the 
Finance Committee, invest the Provident Fund amount in 
such manner, as it may determine. 

34. Subject to thc provisions of this Act. the appoiat- Conditions of 
ment, procedure for selection, pay and allowances and Service* 
other conditions of service of officers, teachers and other 
persons employed in the University shall be such as may 
bi prescribed. 

Explanation.--For the purposes of this section, the 
word " officers " shall not include the ChanceIlor and the 
Pro-Chancellor . 

35. (1) Each Department of the University shall have Terms and 
a Head who shall be a Professor and whose duties and conditions of 
functions and terms and conditions of appointment shall service Heads of of 
be such as may be prescribed : Departments. 

Provided that if there is more than one Professor in 
any Department, the Head of the Department shall be 
appointed in the manner prescribed : 
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38. No act or procezding of any authority or other body Proceedings of 
.of the University shall be invalidated merely by reason of University 

authorities and the existence of any vacancy or of any defect or irregularity bodies not 
in the election or appointment of a member of any authority invalidated 
.or other body of the University or of any defect or irre- by vecancies. 
gularityin such act or proceeding not affecting the merits 
.of the case or on the ground only that the Senate did not 
meet.twice in any year. 

39. .(I) The Syndicate may remove by an order in Removal from 
writing made in this behalf any pzrson from melnbership of membersliip of the Univer- 
any authority of the University by a resolution passed by a ,ity, 
majority of the total membership of the Syndicrite and by a 
majority of not less than two-thirds of the meinbers of the 
Syndicate present and voting at the meeting, if such person 
has been convicted by a criminal court for an osen'ence which 
in the opinion of the Syndicate involves moral turpitude 
or if he has been guilty of gross misconduct and for 
.the same reason, the Syndicate may withdraw av.y degree 
or diploma conferred on or granted to &hat person by the 
Universit y. 

(2) The Syndicate may also by an order in writing 
made in this behalf remove any person from the member- 
$hipt of any authority of the University if be becomes of 
unsound mind or deaf-mute or suffers froin leprosy -r has 
applied to be adjudicated or has been adjudicated as an 
insolvent. 

(3) No action under this section shall be taken 
againct any person unless hc has been given a reasonable 
opportunityf to show cause against the action proposed to 
be taken. 

(4) A copy of every order passed under sub-section (1) 
or sub-section (2), as the case nay be, shall as soon as 

*may be after it is so passed, be co~nrnunicatcd tc the 
person concerned in thc manner prescribed . 

40. If any question arises whether any per soil 11 as been D. lspututcs 
ddly elected or nominated as, or is entitled to be, a mcmber as to 
of any authority of the University or other body of the consti!utiell 
'University, tbe question shall be referred to the Chancellor of authorities Un~verrity 
whose 'decision thereon shall be final. and 53des. 

41. All the authorities of the University shall have powc; Constit aion 
to constitute or reconstitute committees md to delegate to Co~mitlees. 
themsuch of their i)os-rq 39 they deem fit. Such committees 
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shall, save as otherwise provided, c~nsist of memberb,of the 
authority concerned and of such other persons, if any, 
as the authority in each case may think fit. 

Powers to 42. Notwithstanding anything contained in this Act 
or any other law for the time being in force, the Govern- obtain 

information* ment may, by order in writing call for any inforination 
from the University on any matter relating to t 
of the University and the University shal;, if s 
mation is available with it, furnish, the Go 
such informat ion wit bin a reasonable 

Provided that in the case of informatio 
University considers confidential, the 
place the same before the Pro-Chancellor 

Appointment 
of first 
Vice- 
chancellor. 

Appointment 
of I he first 
Registrar. 

43. Notwithstanding anything contained 1 on 
(1) of section 12, within three months from the 13th 
September 138 1, the first Vice-Chancelior shall be appointed 
by the Government on a salary to be fixed by them for 
period not exceeding three years and on such 
ditions as they think fit: 

Provided that a person appointed as first 
shall retire from office, if, during the term 
completes the age of sixt y-five years. 

44. Notwithstanding anything contained 
(I) of section 14, within three-month$ from 
tember 198 1, the k s t  Registarar shall be appo 
Government. on a salary to be fixed by them 
not exceeding three years and on such other 
they think fit : 

Provided that the person appointed as first 11 
retire from office, if during the term of his office, he comple- 
tes the age of Hty-eight years. * .  

Transistory 
powers of 

45. (1) It shall be thp duty of the first Vice -Chance 
the first to make arrangements for constiLuting the Senate, 
Vice- Syndicate and such other authorities of the University 
Chancellor. within si.r months after the notified date or su& Mnge 

period not exceeding one year as the Government may, by 
notification, direct, - .i 

.. 
(2) The first Vice-Chancellor shall, in consbltatibn with 

the Government, make such rules as may be necessary for 
the functioning of the University. 

. . 
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(3) The authorities constituted under sub-section (1) 
shall commence to exercise their functions on such date as 
the Government may, by notification: specify in this behalf. 

(4) It shall be the duty of the first Vice-Chancellor to 
draft such statutes, as may be necessaly and submit then: 
to the Syndicate for their disposal. Sllch strtutes when 
framed shall be published in the Tamil Nadu Government 
Gazette. 

(5) Notwithstanding anything contained in this Act 
m d  the statutes and until such time an authority is duly 
constituted, the first Vice-Chancellor may appoir4 an) 
officer or constitute any committee temporarily to exercise 
and perform any of the powers and duties of such autho- 
rity under this Act and the statutes. 

46. (1) The Librarian shall be a wholetime officer of the The Librarian. 
University appointed by the Syndicate on the recommenda- 
tion of the Selection Committee constituted for the purpose 
for such period and on such terms and conditions as may be 
prescribed. 

(2) The Librarian shall exercise such powers and per- 
form such duties as may be assigned to him by the Syndi- 
a te .  I 

47. (1) The Syndicate may invite a person of high Special mode 
academic distinction and professional attainments to of a~~0int-t .  
accept a post of Professor in the University oa such terms 
and conditions as it deems fit, and on the person agreeing 
to do so, appoint him to the post. 

(2) The Syndicate may appoint a teacher or any other 
member of the academic staff working in any 01 her (Wver- 
sity or organisation for undertaking a joint project in 
accordance with tile man%r prescribed. 

48. The Government may, by notification, alter, amend Power to - amend the l 

or add any statute to the Schedule and upon the issue of schedplle. 
such notification, the Schedule shall be deemed to be 
amended accordingly. 

49. ((1 If any difficulty arises as to the first constitution Power to 
remove 

or reconst~tution of any authority of the University after dif8oulties. 
the notified date or otherwise in giving effect to the provi- 
sions of this Act, the Government may, by notification, 
make such provision, not inconsistent with the provisions 
of tbis Aa ar may appear to them to be necessary or expv 
dient fm ormoviog the difticalty : 
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Provided that no such notification shall be issued after 
the expiry of five year$ from the date of establishment of 
the University under section 3. 

(2) Every notification issued under sub-section (1) or 
under any other provisions of this Act, shall, as soon as 
possible after it is issued, be placed on the table of both 
Houses of the I.egislature and if, before the expiry of the 
session in which it is so placed or the next session, both 
Houses agree in making any ~nodification in any such 
notification or both Houses agree that the notification 
should not be issued, the notification shall thereafter have 
effect only in such modified form or be of no effect, as t b  
case may be, so however, that any such modifimtion or 
annulment shall be without prejudice to the validity of 
m y t t : ~  e previously done under that notification. 

Rfptal  and 50. (1) The Tamil University Ordinance, 1981 (Tarnil 
saving. Nadu Ordinance 10 of 1981) is hereby repealed. 

(2) Notwitl~standing such repeal, anything done or. any 
action taken under the said Ordinance, shall be deemed 
to have been dcne or taken under this Act. 

THE SCHEDULE. 

[See section 31 (I).] 

THE FIRST STATUTES OF THE UNIVERSIT 

1. Terms and conditions of service of the Registrar.-* (!) T 
tht post of Registrar shall be an Academician not lower in ran 
of a University Professor . 

(2) ~ b g  'emolumnents and other terms and conditions 0 
the Registrar . I shall be such is may .be prescribed . ._ _ : 

Provided that the Registrar shall retire on attainin 
eight years*or oa the expiry of the period specified b 
w hi~hevkr is earlier. 

. (3) m e n  the office of the Registrar is vacant, or who 
is, by reason of illness, absence or any other cause, una 
the duties of his office, the duties of the office of the Regis 

I I performed by such person as the Vice-Chancellor may appo 
+ '  purpose. 
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(4) (a) The Registrar shall have power to ta k+ disciplLary actic c 
against such of the employees, excluding teachers of tilt, University and 
academic sta ff, as may be specified in the orders of the Syndicate and to 
suspend them pending inquiry, to administer warnings to them or to i 

impose on them the penalty of censure or withholding of increments: 

Provided that no such penalty shall be imposed unless the person 
concerned has bcen given a reasonable opportunity of showing cause 
against the action proposed to be taken in regdtd to him ; 

(b) An app2al shall lie to thc Vim-Chanf~:l..llor ag;tinqt nny o r d e ~  
of the Registrar imposing any of the penalties ipccifiad i n  clau6g; (4 ; 

(c)  In any case whete the inquiry discloses that punishment 
beyond the powers of the Registrar is called for, the Registrar shall, upon 
conclusion o f  the inquiry, make a report to the Vice-Chancellor along 
with his recom~endation : 

Provided that an appeal shall lie to tha Syndicate against an order 
of the Vice-Chancellor imposing any penalty ; 

(d)  No appsal under clause (b) or claus : (c) shall be preferred after 
the expiry of sixty days from the date on which the order appealed 
against was received 1;)- tk-: ?yellant. 

(5) The Regis1.rar shall be the ~x-ufficio Secretary of the Senate, 
the Syrdicate, Facrdties and the Boards of Studies, but shall not be 
deemed t o  be a member of any of these authorities. 

(6) 11 shall b: ths duty of the ~egistrzr,--- 

(a) to be the custodian of the tecords, tllc common seal an4 such 
other property of the University as the Syndicate shall commit to his 
c;harge ; 

(b) to issue all noti~es convening meetings of the Senatcj the 
Syndicate, the Faculties, the Boards of Studies and of any Committee 

by the authorities of the Unilqersity ; 

(,) to keep the minutes cf all the proceedings of the meetings of 
I 

the Senate, Syndicate, the Faculties, the Boards of Studies and of any 
committee appointed by the authorities o f  the University ; 

I 
I 

(d)  t o  conduct the official correspondence of the Syndicate ; 
, 

I 
(e) to supply the Chance llor, copies of the agenda of the meetings , 

the of the University as Soon as they are issued and t&e 
dnms of the proceedings o f  such meeting5 ; alld 
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(f) to exercise such other powers and pelform such other duties 
as may be specified in the statutes or as may be required, from time to 
rime, by the Syndicate or the Vice-Chancellor. . % ,  

2. Terms and conditiom of service of the Finance Oficer.r.--(l) Thc 
emoluments and other terms and coaditions of service of the Finance 

' Officer shall be such as may be prescribed. The Finance Offide 
retire on attaining the age of fifty-eight yens or on the expiry of the 
specified by the Government under section 15 whichever is earlier : 

" 
' +  Provided further that the Finance Officer sha.11, notwithstanding 

his attaining the age of fifty-eight years, continue in office until his suc- 
cessor is appointed and enters upon his office or until the expiry of a period 
of one year, whichever is earlier. 

(2) When the ofJice of the Finance Officer is vacant or when the 
Finance Officer is by reason of illness, at;;; :r cr any other cause, unable 
to parformtheduties of his officc,the duties of the E'inaoce Officer shall 
be performed by such perscn as thc Vice-Chancellor may appoint for the 
purpose. 

(3) Tho Finance Officer shall be the ex-officio Se~retary of the 
Finance kommittbe, but shttll not be deemed to be a member of such Com- 
mittee. 

(4) The Finance Officer shall,-- 
(a) exercise general supervision over the funds of the Univer- 

i t y  and shall advice the University as legards its financial policy ; and 
(b) exercise such other powers and perform such other financial 

functions as may be assigned to him by the Syndicate or as may be pres- 
cribed : 

Provided that the Fiuance Officer shall not incur any expenditure 
or make any investment exceeding such amount as may be prescribed 
without the previous approval of the Syndicate. . * 

(5) Subject to the cor,trola of the Syndicate, the Firance Officer 
shall- 

(a) hold and manage the property and investments of the Univer- 
sity including trus~ ..-d endowed property ; 

(b) ~dsure that the limits fixed by the Syndicate for recurring 
and non-recurring expenditme fcr a year are not exceeded and that all 
moneys are expeoded on the purposes for which they are granted or 

. allotted : 
(c) be respoasiblc for the preparation of an~ual  accounts, f i n d a l  

estimates and the budget of the University and for their pr~entation~to , . 
the Syndicate : 

0 s 



(d) to keep a consran: as;ch on rht: csd~ dad b i k  bdm~w d 
investments ; 

(e) watch the progress of the collection of revenue and advise ' 

on the methods of collection employed ; 

(f) ensure that the registers of buildings, land, furniture and 
equipment are maintained up-to-date, and that stock-checking ir COG- 
ducted of equipments and other consumable materials in all offices and 
other places maintained by the University ; 

(g) bring to the notice of the Vice-Chancellor any un-authorised 
expenditure or other financial irregularity and suggest appropriate 
action to be taken apinst persons at fault ; and 

(h) call from any office or other place maintained by the Univer* 
sity, any informatio~ or returns that he may consider necesscry for 
the performance of his duties. 

(6) The receipt of the Finance Officer or of the person or persons 
duly authorised in this behalf by the Syndicate for any money payabli: 
to the University shall be sufficient discharge for payment of such 
mcney . 

3. Departments under Faculties .-Each Faculty shall comprise of the 
following departments, namely :- 

(1) 17aculty of Arts- 

(i) Department of Sculpture. 

Qi) Department of Painting. 
(ii) Department of Music. 

(iv) Department of Drama. 

(2) Facul t v of Manuscript ology- 
(4) Department of Palm loaf Man ~ s c  :ipt. 
(ii) Department of Rare Ancient Books. 

(iii) Department of Epigraphy. 

(3) Faculty of Developing Tamil- 

(i) Departmat of Tamil Studies in Foreign O o u n i r ~ ~ ~  

(ii j Department of Translation. 

(iii) Department of Gompilation. 
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(4) Pacuity of Languages- 

(i) Department of Literature. 

(ii) Department of Lin yistics. 

(5 )  Fuculty of Science- 

(i) Departmect of Siddaa Medicine. 

(ii) Department of Ancient Science. 

i , 
(iii) Departme~t of Industries. 

(iv) Department ot"~rchitecture. 

i 4 .  Deans of Faculties.--(I) Every Dean shall be appointed by t 
&-Chancellor from among the P-ofessors it. the Faculty for a.perio 
"three gears and he shall be eligible for re-appoin tment : 

1 provided tbat a Dean on attaining tne age of fifty-eight years shid 
e to hold ogce as such :- 

Provided further that if at any time there is noProfessor in a Faculty, 
$&e-Chancellor, shall exercise the powers of the Dean of the Faculty. 
Bs $;l[(l-A) Notwithstanding anything contained in clause (I), 
$professor in the faculty has attained the age of fifty eight years, 
$-chancellor may appoint or continue such professor as Dean 
8 Facultj if the Vice-Chancellor is satisfied that the said profess0 
@rendered meritorious service for furthering the advancement o 
ping in Tamil or prosecution of research in Tamil.] 

$)'When 5 the office of the Dean is vacant or when the Decn is, 
reason of illness, ebsence or any other cause, unable to perform the 
:'is of his office shall be performed hy such person r s  the Vice-Cban- 
br may appoint for the purpose. 
$ *  
19 .. 

(3) The Dean shall be the Hecd of the Fscalty and shall be respon- 
e for the colzdr.ct and mainten: nce of tks standards of reseerch in 
Fcculty.  he Decn shell have such other functirns 2 s m r j  be 
sc- ibed, 

:4) The D e ~ n  sh: 11 hRve the right to be present and to speak at any 
sting of r he Bo- rds of Stcdies or Committees of the Faculty, as tile 
: may be, but shs I1 not have the right to vote there at  unless he is 
ember therec f. --- ---.-- - 
rhis clause was inserted by G. 0. Ms. No. 2567, Department of Education, 
nCe and Technology, Gated the 22nd November 1982, 

3 

$ 



19 Selection Committees.--(l) There shall ,be Selection Committees 
for making recommendations to the Syndicate for appointment to the 
post of Professor, Associate Professor, Readers, Lecturer and Librarian 
of institutions maintainc; 'vy the University. 

. (2) me Selection Committee for appointment to the posts specifisd 
i'n column (1) of the Table below shall consist of the Vice-Chancellor, 
a nominee of the Government and the persons specified in the corres- 
~ ~ n d i n g  entry in column (2) of the said Table and in the case of appoint- 
ment of a Professor, Associate Professor, Reader or Lecturer in a 
department where there is no Head of the Department, shall also consist 
of a person nominated by the Syndicate from among its members :- 

( I )  (2) 
~&&ssor, Associate Professor or (i) The Head of the Depart-t 

Reader. concerned, if he is a Profasor, 

(ii) A Dean or a Professor to be 
nominated by the Vice-Chancellor. 

(iii) l'hree persons m t  in the service 
of the University, nomitlated by 
the Syndicate, for their special 
knowledge of, or interest in the 
subject with which the Professor, 
Associate Professor ar  Reader 
will be concerned. 

Wclrer or Assistant Professor.. (i) The Head of the Department 
concerned. 

(ii) One Professor to be nominated 
by the Vice-Chancellor. 

(iii) Two persons not in the service 
of the University nominated by 
the Syndicate for their spscial 
knowledge of or interest in, the 
subject with which the Lectura 
will be concerned, 
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eian . . . . . . . (i) Two persons not in the service 
cf the University who have special 
knowledge of the subject of 
Library Science or Library Ad- 
ministration to be nominated by 
the Syndicate. 

(ii) One person, not in tho service 
of the University, nominated by 
the Syndicate. 

,lanation I.-- Where the appointments are being made for an inter- 
tlinary project, the Head of the Project shall be deemed to be Head 
e Department concerned. 

:planation II.-The Professor to be nominated shall be the Professor 
:rned with the speciality for which the selection is being made and 
the Vicechancellor shall consult the Head of the Department and 
Jean of %culty before nomirrating the Professor. 

xplanation III.--At least three out of four or two out of three 
hers, as the case may be, concerned with the speciality referred to 
r column (2) shall be present at the Selection Committee meeting. 

(3) m e  Vice-Chancellor shall preside at the meetings of a Selection 
mittee. 

(4) The *meetings of a Selection Committee shall be convened by 
limpChancellor. 

(9 fhe procedure to be followed by a Selection Committee in- 
bg recommendations shall be such as may be prescribed. 

(6) the Syndicate is unable to accept the recommendations mad 
Selection Gommittee, it shall record its reasons and submit the cas 

ie @ancellor for final orders. 

ents to temporary posts shall be made in the manner 

y vacancy is for a duration longer than o 
led on the advice of the Selection Cornmitt 
w indicated in tk f-oing povir:om ; 

r+ 
6 
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Provided that if the Vice-Chancellor is satisfied that in the inter& 
L of work it is necessary to fill the vacancy, the appointment may be made 
i on a temporary basis by a local selection committee referred to in sub 

clause (ii) for a period not exceeding six months. 

(ii) If the temporary vacancy is for a period less than a yew, 
an appointment to such vacancy shall be made on the recommendation 
of a local selection committee consisting of the Dean of the Faculty 

r concerned, the Head of the Department and a nominee of the V i p  
Chancellor : 

Provided that if the same person holds the office of the D m  
and the Head of the Department, the selection committee may con&$ 
of two nominees of the Vice-Chancellor : 

Provided further that in case .of sudden casual vacancies in t&- 
ing posts caused by death or any other reason, the Dean may, in cong~l- 
tation with the Head of the Department concerned, make a ternpow 
appointment for a month and report to the Vice-Chancellor and 
Registrar about such appointment. 

(iii) No teacher appointed temporarily shall, if he is not re- 
commended by a regular Selection Committee for appointment uqder 
these statutes be continued in service on such temporary employment 
unless he is subsequently selected by a local selection committee or a 
regular Selection Committee, for a temporary or permanent appoht- 
pent, as the case may be. 





il Nadu Act 9 of' 1982.--In 

, 6 'associated' with, or main- 

of the Uni~rsity.--The University shall have 

lish -them ~ with i t s  findings, based, on reseorcb ; .. 

' i .,.> I .  

.. .&.* ' . #  
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hare t h e  following powers, namely t -. 

::,-arlcnlic distinctions; 

provisions of this .kc{, instituf,ion ,: or. centr 
University shall mean an instiiution- or ' a cen 
5r in ot,her counf.rics, ~ ~ c c ) ; : P ; ~ P I ~  liy the- .- 

(3) to confer t:onorary A;:.dcgrees o 

(5)- to prescribe c 
L ~ V .  degree, title, diplo 
pe&ons may be withhel 



. 

cstaMish, . maintain or rccognise. hostels for 
University and residential accommodation for 

he University and to withdraw any such recog- 

Nudu Act 9 of - 1982.-'ba 

, , caste, sex, place of 





il Nadu Act 9 o f . .  1982- 

be specified by t h e  Syndi- 
nd, conditions ol service of 
s a? -specified in the first 

e Finance O&cer shall be 

ion, '16-A in Tamil Nddu Ac't 9 of 

t:hC" ,Planning Board and the 
members shall be such as 'are 

-._ . ..,.. . . " .  ;,..y: - 4 , ...- 
~ . . . . .  



. . (a)  after^ item (2), 

tion 'by the Pro-Chancellor " , the words " 'b 
otder of seniority.," shall be sirbstituted; . . 

( b )  for item (21, . the . following 'krn . s~~ l t  
tuted; namely :- 

s i t ~  Researchers " ~'hall  be substituted; 





. ,.. . . 

t,l~e Schedule to the principal Act,- 

(ii) af t,er statctz 2, the - fo7lowing statu 
namely :-- 

" 2-8. The Planfzing ~ o a r & - ( 1 )  Th 
shall co~lsist of :he following 'members, namely : 

of the Hoa,rd; : ~ n d  ' 

Cii) not more than eight persons 
6 t anding. 

(3) The Planning Board shell, in a$& 

oti ally academic matter. " ; 

(iii) in s@tute 5,- 

(b)  in clause '(2) ,- 
I , _  

amd the  pe,rsons specified ' in, t.he corresponding 
column (2) of the said Table and in the case .of ,ap 
a ~ rofessor  , Ass'ociate . Prbfessor , Rleader ' .or L ~ t u  
expression " a nominee of tbe Chancellor, a ' nomi 

sho3ll'be substitutecl : . , 

IV,.2 (EX. 1.58)-2 
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The following Act of t he  Tamil Nadu Legislature received the. 
assent of the Governor on the 19th February 1986 andr is- herk%y .. 5 , 

- - ,  
, > 

! published -f 01: general information :- . . .  . 
3. ' 

f ACT No. 22 OF 1986. 
. . 

1 An ' A C ~  iwrthcr to ar~lcntl the Zba~i l  L f t r i v ~ a i t ~  Act, 1982. 
k BE it  enacted by thc Legislature of thc state of Tamil Nadu io the 
I Thirty-se~~en\h Year oi rile Republic of India as follows :- 

1. Short title and cot~~mmccmenL-(l) This Act may be c d h  
the .Tamil Univcrsi ty (Amendment) Act, 19 8 6 .  

(2) It sLI~~U cGme into force at once. 
i 
C 
! 2. A~~zendmcnt of seciian 1, Tamil Nadrd Act 9 of 1982.-In 
1 section 1 of tllc Tamil University Act;'1982 (Taroi!Nadu Act 9 of 
ii 1982) (hereinafter referred to as the principal Act), in sub-siction (2), 

. . . . I  . 
[ the figures " 48 " shall be omitted. 

3. Subsiitution of section 14, Tamil fidu Act 9 oJ 1982.4r .- 
: section 24 of the prh_cipal P.ct, the follbwhg seotion ,shall be substi- 
: tuted, namely :- 

c c  14. The Regislrar-(I) The Registrar shall be a wl~ole-time 
salaried officer of the University appointed by the Syndicate an6 the 
terms anh conditions of service of the Registrar shall be as follows :- 

(0) The holdcr of the post of Registrar shdr be an 
acadenliciai~ not lower L11 rank than th.at of Professor of a colIege 
afiliated to any U~liversity ; - .  

(b)  The Regisfr~r shall bold ofice for a period.of, three 
jnea rs : 

Provided that the Registrar shall retire on attaining the age 
cf fifty-eight ycars or on the  expiry of the period - speczed in this 
clause, wllic hcver is earlier; 

(c) The emoluments and other terms and conditions df 
scrvice oE i l~c Registrar shall be such as may be prescribed; 

((1) When the ofice of the Registrar is vacant, or when the 
Regisuar is, by reason of illness, absence or any other cause, unablt - 

t o  perform the duties of his ofice, the duties of the office of the 
Registrar shall be performed by such person as the Vice-Chandor 
may appoint for the pwpose, #. 

I 



J I r r c :  elrcl~ (mrrrt lr y chir I1 I I C  I ~rrrlc!ir 
the peraml mllwnlctl 11 11s I I C C I I  glvcn a rcitro~~c~blc: (rjq~urluni ly of 

showing causo agahst the =Lion proposed lo be raltcn ill rcgard lo 

(3) The Registrar shall be the ex-officio Secretary of the 
. Senate, the Syndicate, the Faculties a ~ l ( ;  L: I~  Boards of Studies, but 

. (4) It shaU be the duty of the Registrar,- 

(b) to issue all notices convening meetings of the S?n~te ,  
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(c)  to supply to ths Chancellor, copies of the agenda of the 
I mestings ~i the authorities of the University as so011 as they are issued 

and the n:inutm of tile proceedings of such meetings; and 

powers and perform such other 
tl~tes or as may be required, from 
e Vice-Chanckllor. 

(5)  In all suits and other legal prweedings by or against ths 
University, the pleadings shdl- be signed and verified by the Registrar 
md all processes In such suits and proceedings shall be issued to, and 
senrecl on: the Registrar.". . 

4. Anzclzdment of s~ction 15, Ta~tril Nndtr Act 9 of 1982.-In 
\:ction 15 of t I i e  principal Act,- 

** 
ju) ill sub-section (I),  the words " and the ter~l,; and conditions 

of service of the Finance Oficcr sI1al1 be w~ch as arc specified in th t  
fir& fikatuies " sllall be omitted; 

(b )  after sub-section (21, the following sub-sections shall be 
addcd, namely :- 

" (3) Ti!e emoluments and other tmns and conditions of 
s~ruice of the :I;inaxe Officer shall be such as may be prescribed. 
llle Finance Oficcr shd5 retire on attaining the age of fii'ty-eight 
yezrs or on th- expiry of the period specify by the Syndicate under 
sub-section (I), whichever is carfier: I 

Provided tha.t the Finance Omcer shall, nolwithstauding his 
attaining the age of fi~y-eight yeaw, continue io office until his 
successor is appointed alld enters upon his ofice or ulltil the 
of a period of one year, whichever is earlier. 

(4) When thc oficc of the Finance OjEccr is vacatrt or when 
the Finawe Ofhcer is by reasoil of illness, ;.bse:lca o r  any gther 
cause, unable to  perform the dutjzs of his office, the duties of the 
Finance Officer shall be perramed by sucll person -ss the Vice- 
Cha~~ccilor ma-y appojn t for the purprwe. 

(5) The Financr: Oficer shall be the ex-oficio Secretary of the 
Finance Committee, but  shail not be deemed to be a member of 
sucb Committee. 

, . 
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(a) exercise gelleral supervision over the fullds of Ihe 
.University and shall advise the Universi,ty as regards its i i~~ancial 
policy; and 

(h) exercise such oker powers and perform sr~ch other 
.financial functions 3s may be assigned to him by the Syndicate or as 
slay be prescribed : 

' Provided that the Finance Offrcer shall not incur any expendi- 
ture' or make any investment exceeding such amount as may be prss- 
a b e d  without the previous approval of the Syndicate. 

(7) Subject to t l ~ c  control of the S p n d i ~ a ~ t e ,  t i i ~  Finance 
j;)Eic~r shall- 

(a) hold and manage the property and investll~el~ts of the 
-t I hiversity including trust ar ld endowed property; 

(b) ensure that tbe limits fixccl by the Syi~clicate for 
recurring and non-recurring expenditu re for a ycat are I lot cxceedccl 
.and that all m&leys are expended on the purposes lor w!~icll Lllry 21-5 

%ranted or aUo tted; 

(c) be responsible for 111e preparation u i  ::nilrral acc::i;i:ts. . 
financial estimaict and t& budget of the Universi~y J'or tkir 
.presentation to the Syndiczr:~. 

(d) to keep a constant watch on the cash and bank 
.baIa,xes and of in ,  2-fments; 

(e) watcli the progress of the collection of revenue zr!d 
advise on the methods of collection znlployed; 

ensure that the registers oL buildings, land, f~~rnitiir-i 
and equipment are maintained up-to-date. and that stock-check! 7 :! 

is conducted, of cqulpments and 9rh.1. consumable ma~crinls i:~ aU 
ofices and other places maintained b:i tll-2 University; 

(g) bring to the notice of 1::s Vicc-C1:?!?ceilor any n r -  
authoriscd expend1 ture or other financial irregulari~y am1 c I! L c - zcs; 
appropriate action to be taken against persons at fault: and 

(11) call from my office or other place *maintained by the 
University, any informatim or returns that he may cronsider neces- 
sary for the performance of his duties. 



! 
I (3) The membelms of t11c Plamhp Board shall bc appointed by 
1 the Cha[lcelIor and shall hold office for such period as he may 
, deteimine. 

I (4) Th Planning Board shall, in addi th l  to all other rowers . 

, I C ~ t ~ d  in it by this Act, have the right to advise the Syndicate on 

1 'anv acadcmic matter.". 

!., 6. Anzcndment of: seclion 22, Tamil Nadrr Act 9 of 1982.-h 
seclioll 22 of the principal Act, in clause (11, thc words " except- the- 
first statutes " shall be onljttcd. 

7. Amenclnzeurt of section 26, Tamil Nmlu Act 9 of 1982-In 
1 

1 xct ion26of  theprincipalAct, jn sub-section(3), for thewords "as 
are specified in the first skatutes ", the words "as may be sp4fied 
in the statutes " shdI be substituted. 

, - 
8. A.ntelzclmenl of section 3:1, ?'amit Nedu Act 9 ,of! 1982.-h. 

section 31 af the grincipal Act,- 
. . 

(i) sub-section (I) shall be omitted; 

1 , . (ii) in sub-scc~ion (2), the words ",except fie &st st&&'*,- ' shall. beomi&d. I 



--- 
9. lszserlion new secric~n 34-A irz 'l'urnil NaJu ~ c t  9 of 1982.- - --- 

AIUI wf~n  34 ol t h  pri;~cipal ,Ad, I!:.- f{;lSov,ing =;ccljon \ha]] 
ink~tclcl, ~ I M I Y : ~ .  

" 34-A Selt'ciion 
Omnittees for mzkjng recommendations to the Syndicate for appoint- 
ment to the posts of Professor, Associate Professor, Reader, Lecturer, 
 mea archer, Assistant Professor and Librarian of jnstitutions main- 
tained by the University. 

specked in column ( 
ChanceIlor, a nomin 

P r d e s s ~  in a department, whcre there is no head of the Department, 
s h d ,  also consist of a person nrrn~inated by the Sylldicatte from among 
its members :-- 

TE3E TABLE 

* - 
(1) 

(i) The Head of the Department Professor, Associbte 
Professor or Reahr 4' concerned, if he is a Profr=ssor; 

nominated by the 
Chancellor ; 

(iii) Three persons not in the 

R a d  er will be concerned. 

, Lecturer, Rwearcher or 
Assistant Professor. 

7 . 

4 * 
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Lcc~urcr, Re~eascbcr  or (iii) Two persons ?not in the, semi&, 
.Assist ai1L Prof cssor---corzt. 01 Ibc- University nominated by 

t t he Syndicate for. their special. 
knowledge of, or interest in, the 

f . . 
subject with which the Lecturer 

! I: R csearcher or Assistant Professor 
wiU be cmcenzcd. 

(i) Two persons not in the s & ~ e  
of ib University who have 
special howkdgc of the subiect 
03 Library ~ci&e or ~ ib&y 

- -Administration to be nominated' 
, . . . by the Syndicate. 

(ii) One pers&, not ia the setvim 
of the University, nominated' by 

I : 
, .. 

. . . .  < 
,-5 - 

_.. . _ . .. . the Syndicate. 

Erplnlratio~i i.--Where the appoiotments are being made for 
an in ter-rl tscip1ini11.y project, the Head cjf thc Project shall be deemed 
to bc Head of t l i c  Departmci~t concerned. 

E.yplur rr,/iorl ii. ---'nc . PrtjFcssor to be il(1rnirratcd shall be the 
i 'id~ssor conccrncd with the speciaGty far which 9.p- selection is 
bring made al~d that the Vice-Chancellor slld1 consult the Head ~f 
~ h c  Department a11d the Dean of FncuItj~ before nominating the 
Professor. 

(:'.\-plnr~trtiun 111.-AI lens! ihree out of f o u r  o r  !wo out of WW 
mcml~cri, as Lhc c,aL;c ~nsy  bc, cr>nccr~~ed with ih r  speciality r e f w d  
to under cohmn (2) shall be present at the Sclect?on Committca 
meeting. 

(3) The Vice-Chancellor shall preside at the meetings of a 

(4) The meetings of a Selection Committee shall ba 
coli\le nvr l  l ~ y  t l ~ c  Vicc-Cl~ancellor. 

(5) 7'he prmedure to he €c>llowed by a Selection Commi t t~  
in m h g  rccornme~~dalio~~s shall  be sych a,? may b'0 prescribe& 

(,4 Gmup) n"2 Ex. (83)--5 m . I  * 
I 

- , 
t , o  

, . 
, - .  
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(6) If the Syndicate is unable Lo acept  the re~ollllne11dati01ls 
madc by a selection Committee, it shall recold its wasals and subolit sect 

fii td thl= Chanccl!or for h ~ a l  orders. , lu te  .. . - i . . . .  (7) Appoin\men[s to ten~iporary posts shall be lllade ill thc 
& h e r  ~d ica t*d  below :- 
A::< :-:i->. . - , .  

he 

. .  he 
(i) TI tile temporary vac,ancy is for a duraiioil, 101-ger than I-C- t 

file academic session, it shall be filled on the advice of thc Selection 
Cha-ttee.iu accordalcc with the procedure indicated iil 1h 
f~f$going provisions : t.12~ 

' , -  
. . Provided t11nl i f  the Vicz-Cliar~cellr)r is salisliccl I Ill1 t in 

the interest of work it is necessary to fill thc vacancy, thc appoint- 
m e ~ ~ t  may be made on a temporary basis by a local Selccti&q a 1 
Committee referrcd to in sub-clause (ii) for a period not esceeding Dc 
sjs months. 

I .  

. . -. . . (ii). If t l~c  tcnlyorary vacalicy is .l'or a period 1css illan a sul 
year, a;l appointment t o  such vacancy sllnll be lrlade c:n tile ~~cconl-  ; ! I '  

melidation of a local- Selecfipn Committee consist i i~g of tllc Deal] of sal 
f 0 'Faculty concerned, the Head of t l ~ u  Dcpartmcut alld a ; ~ o m i ~ ~ c e  i II 

of the Vice-Chancellor : t 11 

. , '  ProvitLed tbal' if the same perso11 holds [hc ofices of tllc 
~ k a n  abd the Head of clle .Department, the Selection Cnrnmillcc mag 

: I 1  
I> 

consist of two nomiclees of the Vice-Chancellor : P ' 
PC 
t l l  

C.. .. ' Providcd h r l l ~ e r  t l ~ a  t in case of sydtlcll c:~sr~;~ l  t1:rconcies 

iu,.feachiiig caused by death or ally other rcasol,. ~ h c  l)e;~,l 

nlay, in consultation with thc Head of the Departn~ent concerned, -, hi 

make a temporary appointment for a month a ~ d  report to the Vim st 
a: 

1 Chancellor and the Registrar about such appointment. 

?- . (iii) No teacher appointed temporarily shal l ,  if i ~ c  is not S- 

recommended by a regular Selectio~~ Commit tee for appojntlnent F 
under this Act, be continued in servicc on su,ch temporary eml?loy- i 

~n!ess.Fe is subsequently selected h y  a locat SeJcctioll C"jllmjtlcc , - -  

Or a regular' Selcti~n Committee, for a temporary or pmllanfnt 
. 4 .  

. . appointnlent, as the case may be. . . c 
- . .. .- - -  -.-- . 
- .- , - -. - . - . -. - - - . - 
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10. Substitution of section 36, Tamil Nadu Act 9 of 1982.-Fox 

tuted, 11a111cly :- 

" 3 6  Duum of F~c:~ . r l~ i e s . - ( l )  Evesy Dcall of Faculties shall 
he appointed by the Vice-CI?ancellor from aniong the Pro fcssors in 
lhr Faculty fo i  a pel-iod ol' threc years alld hc shall be cligible for 
sc-appoint~uen t : 

Provided i h a l  n D c a n  on allaining rlle uge of fiEty-ei& 
- . I;czrs shall ccase to hold olfic:: as such : 

PI-cuidcd further tl1a.t if at any time there is no Professcir in 
a Faculty, I l ~ c  Vice-Chancellor :;hall exercise the powers of the 
Dcan of the Faculty. 

(2) No~twillisr anding anything conf aincd in  the first piuviso to 
sub-bcclion ( I ) ,  \vhcrc a I'rofcssor or Lh: Dcan in a Faculty has 
i ! t t n i ~ ~ ~ d  thc age of fifty-eight years, the Vice-Chancellor may, if he is 
satisfied that sccll Pimof ssyor qr  Dcan has rcndcrcd meritorious service 
for furt hzr j r~g  the ad\lance~nen.t of learning or prosecution of research 
it, Tamil, appuint sucl! Profzssor or contirlue such Dean in dffice, as 
thc Dean of that Faculty. 

(3) LVllell t l ~ c  ofice of Ihc Dean is vacant or when the 
av Dean is. by reasou OF illness, absence or a n y  othcr cause, unable t o  

pc~.l'orm ihc cltrlics o f  his ofllcc, :Iic ~lutics rrf I~is ofice shall be 
p e ~ ~ r o r m c d  I,y such Ilcrsoll us tlic Vicc-Chancellor may appoint for ' 

t l ~ c  Ilurpusc. 
c!: 

!II (4) TIie Dean 311a11 bc the FIcad of thc Faculty and shall 
[I, bc I-csponsjble fcr the conduct and maintenance of the standards' of 

3- 
research in the Faculty. The Dean shall have such other functions - 

as rnay be prescribzcl. 

I ( 5 )  The Dean shall have the right to  be present and to 
speak a-t a n y  meciit~g of the Boards of Studies or Committees of the 
Faculty,  as t l ~ c  casc inay bc, but shall co t  have t l ~ c  to vote 

t llcrea t I ~ ~ I ~ C S S  hc js a tne.mbelA t11e~eoI.''. 

I f .  O I ~ ~ S S ~ O Y L  .of section 48, Tamil-Nadu 2c.t 9 .  of 1982.- 
Section 48 of the principal- ~ c t  shall bkomitted. 



-2,  - . . . : -- -- -- ---.-.- &; . ., 1 - . . 
*q-<, ,:: ' y I - 12.-. .- schitiiution of secrio,~ 49; Tamil Nadu Act 9 of 1982.-For 
p$ :? , . S ~ G ~ ~ Q Q  - - p 2 , , .  , 49 of the principal Act, the f~ l lowing  section shoU be substi- 
. . 

1, tuted, nan1ely:- 
* '+, 

LL A r .  -- - .'-'~tiJicutions tll bc plnced bcfot-c the Lcgislutut-e.-Every 
. rlotific-atjon issued under this Act, shall, as soon as: possible after it 

js, issued, be placed on thc table of both House of the Legislature 
a an#, if, before thc expiry of the session in which i t  is so placed or 

the 'pcxt session, both Houses agree - -  in making any madificat.ion ._ . in 
any.  such notification or both Houscs agrcc that- the notlhcatlon 
hould not be issucd, the notification shall thereafter have eflect 

or anilulment - - snall ae 
only in'-such modified form or be of no effect, as the case may be, I . I, . 

.---so, however, that any such modification 
without prejudice to the validty of any thing previously done under 
,\hat notification.". 

1.3. On2i.rsion of Scliednlc to Tamil Nadu Ac! 9 of 1982.-Thc 
' Schedule to the principal Act shall be ornittcd. 

(By orrlc~. of t lir: Gove~~r~or l  

C,lornrnissioner m d  Secretary to Govcl-nment, 
T . m  Denarlment. 

. . 
, .. - -  -.--- -.- A 

L., -:--+-+-- --, 6 ;a . PRlznm AND ~ B L I S H ~  BY'.= a I R e ~ R ' ~  &~Ylu?uER?i AND PRINTING 
T.?: 

, W W S ,  ON ' B W ' O ?  m; VVEWMEMT-OF TAMIL NADU- 
I 2 ; .  : 

.!< 
c .  
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The following Act of the Tarnjl h a d ~ ~  Lcgidative Assembly received 
the assent of the Goveraor on the 1CCh December 1986 and is 
hereby published for geileral information :- 

ACT No. 72 O F  1986. 

An Acr further lo irrnertd the Tornil -University Acf, 1982. 
I 

(Second Amendment) Act, 1986. t I! 

D s  it enacted by the Legislati\re Assembly of the State of Tamil Nadu ; 1 
in the Thirty-seventh Year of the Republic of India as follows :- ! 

I 

1. SJzorat title.-This Act may be called the Tamil Universit) I I .  
I !  

: 

t 
! 

(Bji olddcr s f  the Governor) 

2. Anrendn~erzt of section 21, Tamil Nadu Act 9 of 1982.-1n A 

section 21 of the Tamil University Act, 1982 (Tamil Nadu Act 9 of 
. 19821,- i 

(i)  in clause ( b ) ,  under the hesding ' l a  I--Ex-oficio 
,Members ", after item (2-A), the following item shall be inserted, 

: 

nanlely :- 

S. 'VADIVELU, 
Cowzmissic;lner arzd Secretary to Chvertzment, 

1.ai.l) T)cpar!r?lcr!t. 

I 
I 

i ! 
!I 

" (2-AA) The Secretary to Governlnent in-charge of Tamil 
' Development Culture ; " . 

! 
I 

; 1' 
. 

( i i )  in clause ( r l )  , after the wol-cls " ~ h c  Secretary to Government . .  

in-charge of Health and Family Welfare", tlie words "or the 
Secretary to Government in-chargee of Tamil Development-Culture " 
shall be inserted. 





An~e~~rinirnf a j  4, Tn sccliou 18 of ~ l i c  1'1rincip;~l Acr, in c1au.c (h),-- 

to] the expression " and such ~noi~~bcrs sll:~ll bc cligiblc To: c!ec~iul  or. 11omina- - 
tjon fo; not ]nore than another psriod of chrcc years " sil;rll hc ir:nittsd ; 

(b) the first pr >vko shall be omirrcd ; 

(c) thc E-T~~UII~II~UI~ shall be omittcd. 

Anterrdnretti of 5. In section 23 of tlze principzl Act, i i t  clan j e  (6),- 
section 23. 

(0) thc cxpmssior~ " arld such nlcnlbcrs sIlall be eligihlc fdr c l z c r i o ~ ~  ~ l r  ~:~!l:i?~- 
tion for not moro than another ?eriod or thrce years " shall bc on:ii~cd ; 

PART TI[. 

Amwdnrrni 6 .  Ti: thc Annamnlfii University Acl, 1938 (llereinnfrer rcfcrrid to ns thc pl-irac.jIlnl ',~;,,,~ii ,:-::! : 
of section Act), in sub-section (11 or scctiun 33, Zbr 1hc porlion bcginiiinz wit11 tho \vor& AEr j cj 
33. "shall, exc~pt in tho cr-sc of CX-~jficio nirmber. " a1:d cr-ding witll thc cs~rejsjon 1929, 

"21st Deccmbcr 19B l", ahc f~ l lcwing  shall bc substituted, 11;~ndy :- 

" shaII except in the case of ex-ol(icio rne!nbsrs 11t)ld office upto tlic d;uc oi  [!Ie 
next reconstitutioi~ ". 

Omission 01' 7. Section 33-A of the principal Act shall be omitted. 
xctiun 334. 

PART IT. 

' h e n d t l e n t  4 8, 31 t h e  Madurai-Xnrnaraj Univ~rsily Act- 1965 (hercinaf~er rererrcd to as rile T~IIJi/-~~l~~:, 
seclion. 15. principal Act), in sc-ctj~n 15, in C ~ X I ~ S C  (b),- Act ;; 

(a) the expression orld such mclilbcrs shall be eligible for elzctipn or I I ~ ~ ; I ~ I ; ~ -  
tion for not more t hail another period of [hree yzars " sltall bc omit tcd ; 

(b) the first proviso shall be omiticd ; 

(c) the E~-p/n~~arton shall be orni(tcd. 

h e n h a ~ t o f  9.Tnsection19o~theprincipalAct,incla~1se(b),- 
section 19. 

(a) rhe expression " and such ineillbers sIlnll bo cIigib10 for ll~~??j!~:1. 
I tion for not more than another period of f llrcc years " jhzI1 be oluirtcd ; 

(b] the first proviso shall be omitted ; 

(c) the Expkmr. tturr shall br; omitted. 

An~end,,~er~t aj' 10. In sec ti011 24 G [  C ~ C  principal Act, in clnusc (b),- 
secrwn 24.: 

(a) the oxprcssion ' I  and such lneliibers shall be eligible for eIectioll c,r I:o;ni- 
nation for not nlorc than another period of three yenw " sl~alI be on~ i t t~d  ; 

(b )  the first proviso shall bc orni~lcd ; 

(c) :he Esplasafiun sllxll be omiltcd. 

Omission of If .  Scc~ion 2.14 crf the priilciyal Act ;ha11 be omitled. 
section 24-A, 



Amendments to the Anna University Act, 1978. 
, . r - ~ i  y,!. *;?,i,\ , 1 " - b ; " '  t 

13. Section 17-A of the principal~~ct';hal~be omitted. 

I 

(a) the expression " and such members shall-be eligible for election or nemina? 
tion for not more than another period of three years " shall be omitted ; 

, , ,  

(b) the first proviso shall be omitted; 

17. In section 23 of the principal ~ c t  , in sub-section (2), in clause ( c ) , ~  

(b) the first proviso shall be omitted ; 

18. In section 24 of the princi'p'al ~ c t ,  in clause (el,-- 

(b) the first proviso shall be omitred. 

PART VJI. 
Amendments to the Bharathidasan University Act, 1981. 

20. In section 20 of the principal Act, in clause (b),- 

(b) the first proviso shall be omitted. 

21. In section 23 of the principal Act, in sub-section (2), in clause (c),- 

(6) the first proviso shall be omitted. . . 
22. In section 24 of the principal Act, in clause (e),- 

(0) the Expxptesiion " and such members shall be eligible for election or nomi-, 
, t - a ' . ,  r qt r t1 .n; -  n-t;n+ nf + l - t r p  7 . r  ' r q  y 9  rhqlJ h~ oVittrd ; 
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!h PART VIII. 
, 

Amendmenrs lo rite Tamil University Act, 1982. 
.. . . . .'. -. . 

ljr~sion,. ;elf 23, I n   he Tanril University Act, 1982 (hereinafter referred io as tbe principal Tantil 
.ieili'b'i 7. AcL), section 7 shall be omitted. 

, . 

: :raxdment 24. In section 18 of the'principal Acr, in clause (c),- ' 

;I/ section 
'IS? 

(U) the cxprsision " and sucl~ mcmben shall be cligiblc Tor clcclion or nomi- 
. _  . . ,  . 

nation for not more than anothcr period oi three years" shall hc omincd ; 
4- ; . ,  .. . . 

(b) the first proviso shall 6: omittcd. . 4 .. . .  :,. I .  . 

I m e n h e n t  . 25. In secrion 21 of the principal Act, in clause (e),- 
. of reelion 
21.- (a) the expression " and sr~ch msmbers shall be eligible fur electioil or nomi- 

nation Lor not more than another period or three years" shall be omitted ; 

(b) the first proviso shdli Ire omit-ted. 
1 ' . . 

PART IX. 
. . Amendments to thc Ma flter Teresa Worrzer~'s University Acr, 1984. 

' t !  :, 
1.&sbnm~ ,of 26. In the Mother Teresa IVornen's University Act. 1984 (hereinafter referred Tamil Nadu 

' 

section 7. , 4 
to as the principal Act), section 7 shall be omitted, 

hiwdment 27. In section 20 of the principal Act, iri dause (ij,- 
of section . . . a  

20. , (a) the expression "and such members shall be eligible foi; iidiii/*atiiiri foi: 
.. .: . . . 1 oo t n~ )rc than, another period of three years " shall .be omit re& . :. .,.r . . . . - {b) the l k t  proviso shall be on~irted. 

. . ! & ~ n d n r ~ ~ t  28. In section 23 of the principal 'Act, in clause (e),- 
of section 
23. (a) the expression nd such rncmbkis rhali bc eligible for nomination for "a not more than another pzrio of three years ." sbail be omitted ; 

(b) the firsr proviso shall be omirted. 

PART X , 
Amendmetrts to the Alagoppa UnJversiiy Acl, 1985. 

3&&n of 29. In the Alagappa Univerty Act, 1985 (hereinafter ieferrzd to as the fiiricipal Tatni: Nudu . 
section 8. Act). section 8 shall be omitted. 

G d n e n r  30. Tn section 3' nf the principaI Act, in d&usc [:],- - 

g w y ,  ' 
(a) tbe expression " and such 1nernbtWs.sfia1~ be eligible for ,eleaioi or nccii:, - 

nation for not more than another period of thrW years " shall' be otnitieii ; 
' (b)  the first proviso shall be omitted. 

.' 31 : In secrion 24 of the principal Act. i n  sub-section:(2);. in clause (dl,- 
: ofsedoR . 

(a) the  expression "and such members shall be. eligible T6i nomination- tor: :.24. . 
not more than another period or three years" shall be omitted:; 

(b) the first proviso shall be omitted 
. 

@&kt 32. In section 25 of the principal' Act, in clause (e),- 
i !,of section , 

+;=. (a) the expression " and ouch members shall be eligible forielection ,~:dbmi-- 
. C nntion ,for not more than another period of three years " shall be omitted ; . 
:,..' 

: I .  
(b) the first proviso shall be omitted; 

:.; , 
.:: ,*-, 
: .  : .  , 

(By order of the Governor.) 
.. .I,..-.. 
,,,,, h L 4 , .  . ;< 
F, I .  P. J~YASINGH P.ETER, 3; -, , , - .. 
* - ,  Secrerflry fo Gqverrlmenr, L a ~ ~ ~ e p a r r m e n t .  , 
.;. ' ' - . . - -. , -.,. -- .. ,.. ,, - . .--- 

'I% h . PB:>TZt 4'4D PURLIOHEI) I I Y  TUE UIRECTOU 01. S'UTlUkEHx, t:.XD. p~mb~, 
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The f o l l o w i ~  Act of the Tamil Nadu Legislative Assembly received the 
agent at the President on the 17th September 1991 and im hereby publiehed for 
general inforsnition >- 
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Part IV-Seetion Z 

ACT No. 24 QF 199-1. 

9 
I 
I , 
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i 
I 
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b 

* - T A M I L  NADU . t - - 

f G O V E R N M E N T  GAZETTE 
.pr ' . EXTRAORDINARY PUBLISHED B Y  AUTHORITY 

Arc Act fcsrthcal. to anted tha T d  M u  Unwetsitics Lams. 

BE it eaaded by the Legdative AsamMy of the State 04 T a d  Nadu in t&: 
Forty-emmd Year of the &public of India aa fellows :- 

i 

1. This Act msry be &led the Tad Mada Univenaities Laws (Anlend- Sbort liae 

rncrst) AbP, 1M. 

N a b  Act 2. In aection 14 of &a WM Unirtnaity kct, 1923, in the proviso to Amendment of 
Tamil Nadu Act m3 clause ( b ) ,  for ttde, ward8 " Rcwided Ir3sa hi *, tW tloU&ng shall be substi- Vn 

tuted, namely :- 
" Provided that o member of the Lcgjslati~e Assembly of the State o% 

Tamil Nadu ghzdZ ceae to he a me* of the Senate from the date on which 
he mesea ta be a member 04 the Legkdative h r n b l y  of the State of Tamil 
Nadu : 

Prcwided further tha& *. 
e 3. In section 33 of the .4nna& University Actp 1928, 20 sub-section ( A ) ,  Amendment of * 1929. the following proviso &all ba added, nmnely :- i"""" Tamil Nadu Act 

I d 1929. 

i " Provided that a member of the Tamil Nadu Legislative Ammbly shall 
cease to be a member of the Senate hwn tke date on &I& he. ceases to be a 

b member of the T a d  Nadu hgkdative Ameddy. *. 
I 
1 (A Group) IV-2 Ex. (437) --I 
D l 79 i3 
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Amendment of 4. In action 15 of the ifadurai-Iiamaraj uni;ersity Act, 1865, in the 
Tamil Nadu Act 
s3 of ,965. proviso to clause ( b ) ,  lor thc words " I'rovided also that ", the folloxving sl~czll 

be substituted, namely :- 

L' Provided that a member of the Legislative Assembly of the Statc ol: 
'Tamil Nadu shall cease to be a membcr of the Senate from the date on which 
he ceases to be a member of the Legislative Assembly of the State of Tamil 
Nadu : 

Provided further that ". 
Amendment of 5. In wtion 20 of the Bharathhz University Act, 1981, in the proviso to 

Nadu Act ciause ( b ) ,  for the wordn "Provided furthey that ", the follovving &all be 1 of 1982. 
rubstituted, namely :- 
e- 

'b  Provided thatla mmbeq 04 t h  T d  Nadu Legidative A&eIIkbly tiihall 
ceaee to Ix a member of the Senate from the data on which he ceases to bc a 
member of the Tamil Nadu Legislativa &mbly : 

Provided further thati ''. 
Amhtdmeat cf 6. Ia section 20 of the Bhtwathidaaan University Ad, 1981, in the prcdso 

Nadu b clause (b) ;  for the rorde "Provided further that", the following shall be D o ! ~  
mbtitutea, namely :- 

"Provided that: a, rneber of the Tamil Nadu hghlative M l y  a'iLel3 
aarae to be e member of the Senate f m  the &to an which he ceaoes ta be a 

mm&mufthbTamilNaduLcgidstimBrasemBt.: 

P h d d  further tM ". 

-of 
Tamil Nadu Ac4 

7. In mtiolol 18 of the Tamil University A&, 1982, in the p r o d  Gb 

e d gas. alarm (c), for the words " ProPided further that ", tlx? following ahnll be 
rabatitutea, xmmcly :- 

" Provided that s m b e r  of t&i TentiI Wsdu 3kgi.sMvb Plasemblg bll 
aoaae .60 be ~b member of the Senate from the date oa which. be c a w s  to ltKi a 
member af tho Tamil Nsdu Ixgidati.~ AmmMy : 

k d m e n t  aP 
'Carnil Nada M 

8, In section 21 of the Ahgappa Univemity Act, 1985, in the prwiw, te 

13 of 1985 &me (c), for the womb "Provided fustber thatv? the fallowing &tdI be 
dstituted, namely :- 

" Provided that a member of the Tamil Nada hgidative Ammbly ehall 
to be a member of the Senate from the date on which he eeases b be e 

member of the Tamil Nadu Legislatire a b l y  : 

Provided further that ". 
Amendment oi 9. I n  eection 19 of the Manonmaniam Sundaranar University Act, 1990, 
l'd Nadn Act 

31 19% in the proviso to clause (b)b for the word6 'Provided that", the following shall 
$C substituted, namely :- 

" Provided that a member of the Tamil Nadu Legislative Assembly shall 
cease to be a member of the h a t e  from the date on which he ceases to be a 
member of the Tamil Nadu Legislative Assembly : 

3 Provided further that ". 





Renernl'infolmation :- 

ACT NG. 3 Obl 1992. 
' I  =.  B\ 

.% 

J,'orty-thircl Year of fhc Hepublic of India, as  follo~vs :- . . ., 
I .  (1) This Ai t  . -I&I~ be called the Tamil Nadu . Universities' Laws Short title ' 

(Amendment) Act, 1992. a and coarnencsmbo~ . 

(2) It shall b~ depmed to llav.: come into force 011 the 10th day of Janua'iy 
1992. 

i . i  ' 
1 . % 

, Nadu 2. In section I I of the Madurai-Kamaraj University Act, 1965, to Amendment .of 
l3 of ,965 bib-scctiofl ( I ) ,  'thc folfowing proviso shall be added, namely :- Tamil Nadu I 

I Act 33 of 1965' 

i " Provided thpt if the~dbancellor does not approveWany of the per'sons i l k  
the panel so recommended by the Committee, he niay take steps to constitute 

I another Con~~nittcc, in accoidance with sub-section (2), to give a fresh panel of . 
I three diRerent names and shall appoint one of the persons named in the fresh 
4 d panel as the Vice-Chancellor.". 
I 

/ Nadu 3. In scction 11 of the Anna University Act, 1973, to sub-section (I), the A ~ ~ ~ - ~  . 
$ of r978. following proviso shall be added, nantely :- Tamil Nqda. 

Act 30 of 1978. 
" Provided that if the Chancellor does not approve any of the persons in 

, i I panel so recol~~mended by the Committee, he may take stcps to constitute 
~inotlier Committee. in accordance with sub-section (2), to give a fresh panel of 
tllree different  lames and shall appbiqt one of the persons named in the fresh 
panel as the Vice-Chancellor.". 1 , 



I 
I I tllamepdment of ' 

Nadu 4. In section 12 pf the ~harathiar university Act, 1981, to sub-section ( I ) ,  Ta;;; 
! 1 -  1 of 1982. - the following proviso shall be added,' namely :- , .  

I s /  

" Provided tha6 if the ChanceUor does not approve any of the persons in . 
I 
I the panel so recommended by the committee, he may take steps to constitute 

another Committee, in accordance with sub-section (2), to give a fresh panel of I 

th&e different names and shall appoint one of the persons named in the fresh firnrl 
I I 

. . panel as the Vice-Chancellor.". 

-dmeat d 
, Tamil Nado 5. In section 12 of the Bharathidasan University Acty 1981, to sub-sixtion (I),  of es, 

1 of l9S2* the following provjso shall be added, namely :- "ZI ' 
La 15 

"Provided that if the Chancellor does not apprccre any of tile persons in 984. 

I i farail : 
the panel so recommended by the Committee, he may take steps to constitute ~ c t  23 1 another C o h t t e e ,  in accordance with sub-section (2), to give a fresh panel of bnil f 

I f 

three different names and shall appoint cne of the persons named in the fresh 
pt 31 

panel as the Vice-Chancellor.". . 

' a%nxdmeat of 6. In section 12 of the Tamil University Act, 1982, Lo- sub-section (1). =a;-1 
I Nadu the f ollowiog F roviso shaU be added, namely ;- , .a 9 of 1982. 
;, " provided that if the Chancellor does not apprwe* iqy of the persons in t 

. the panel s6 recommended by the Committee, he may take steps to constitute 
another Committee, in accordance with sub-section (2), to give a fresh panel of 
three different names and. shall appoint one of the persons named in .the fresh 

i 
1 

I ~ 

I 
panel as the Vice-chancellor.". * ,  r -  

1 
I 
I 

d sa Women's Uni- Act, 1984, to ,, , 
viso shall be added, namely :- 

" Prgvidd that if the Chancellor does not approve any of the p e t ' ~ ~ ~  in I 
? h e  panel so. recommended %y the Committee, he may take steps to constitute I 

.another Committee, in 8ccordancw with sub-section (2), to give a fresh p a d  of 1 

ahree different names and shall appoint one of the.persons named iri the fresh 
~ a n a  1 as the Vice-Chancellor.". ) . ', 

I 

tsity Act, 1h5, to sub-seetbn (I), Tamil 
Act 23 q 

" Provided that if the Chancellor does not approve any of the persons in 
ithe panel so recommended by the Committee, he may take steps to constitute 
:aiather Committee, in accord ace with sub-section (Z), to give a fresh panel of 
rthree different aames and shall appoinr. one of the persclns nmed in the fresb. panel 

I 

:as the Vice-Chancellor.". 
A CI 1 . dSr"- 

maniam Sundamnar University Act; 1990, Tamil 1 

- to  subsection (I), the following proviso shall be added, namely :-' Act 31( 

" Provided that if the Chancellor does not approve any of the persons in 
el so recommended by the Committee, he may take steps to constitute 

in accordance with sub-section (2), to give a fresh panel of 
nt names and shall appoint one* of the persons named in the fresh 

ities Laws (Amendment) Ordinance, Tamil N - -- 
I , O r d i n a i m  

of 1992 

---. - 
i 
-A_ 

[$) 
b" 
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. general information :- 

AC" No. 21 OF 1992. 

PAlZT I .  

PRELIMINARY. 

Short, ti& 

PART' 11. 

" Provided tw a rnemoer of taa senate who is clccted or nominated 
' 

ili his capacity as, a-member 0f.a particuhr e1cc:orate or body, 01 thc holdw 
01 a particular appointmmt, shall cease to be a mcmlxs of the Sexlate from the 
date.on which he ceases to be, a member oftbat z1ec:toratu: or hody, or the holder 

Provide4 further, that where an elecied or nominated rriernl~cr: of 'he 
. . '* Byndicate ". , 

Amendment of 4. ln ,qsction 24 of the 1965 Act, in the proviso to dause (b ) ,  for thci words 
6~ provided also tha* where an electcd or nominated member of the Academic 

, Council ", the following shall be mbtituted, ~lnrnel~r :- 

, (' Provided.that a member of the rkcadcrnic* Cou&iL ~vho i s  elcctcd or 
nominalted in his capacity as,. a member of a p:~rticular clkctorate or body, or . 
the holder of a particular appointmc~~t, shall" cease t o  11e a member a£ tho 
M e m i c  Cbuncil from the date on which he CMSS to bc a member of that 
electorate or body, or the holder of that appoh tment, as the case may be: 

Provided further that where an cleeted or nominated member of the 
Aqdemic Council ". 

PART 111. 

Anzend?lzenf.~ to the Anna 7inive~sit!/ ,Act, 1975. 

, proviso shdl be substit , ted, nanlcl y. :- . 

; ' .  



, . PART IV. 

7. Jn s~e~t ion  28 of the 3lla~aihiul- Uiiiver~ity Act, 1981. (hdreinafter Amendment af 
1 :1'(. 1 x . d  t o  a s  Yan~il Xadu Act 1 of 1952), for the first proviso to clause (b:.  section 20. 
t ' 1 %  i'i,;l:,i\ :,lg proviso sllall bc kubdituted, namelv : -- 

" Provid~d that a member of the Senate who is elected or nominated . 
in his1 capacity as. a nlember of a particular electorate or body or the holder 
cf a particular :.ppointmenG shall ceaae to be a member of the Senaee 
T i  nm, thls date on which he ccascs to be, a member of that elcctornte or body, crr 
t l i ~  holde~. nC that appoin'tment, asr the case may be :". 

. - 
8. In %&ion 23 of Tamil Nadu Act 1 of 1982, in sub-~ecti6n (2), in the Amendment of 

proviso to clause ( c )  , for the wrils " ProvidccU furtllcr that, ", the following section 23. 
< >. . 1: ., 

Provided further that ". 
I 

P~.ovided further that ". 

A~;?lcndments to the ~ h a m t h i d h a n  U n i v m i t ~  Act, 1981. 
I . . ,  , 

10. In section 20 of the Bharathidamn UnivPordty dct; 1981 (hereinafter A ~ ~ $ ~ b . O f  ' 
I 
f 

a6u Act refcrred to  as Tamil Ncldu .Act 2 of 1982), for the flrst proviw to clantse ( b ) ,  
1982. t h ~   id^ +tl:g puviw &dl be substituted, namely :- 

\ 



- Amendment of 

I 

Pro~ided firther that ". ' 

subslit~~ted, namely :- 
" Provided that a r, mber of the Syndicate who is elected or nominated 

in hie *pacity m, member of a pgtticular ekctoratt? Or body, Or the holder 
of a particular appointment, ahaq c w  to be B member of the Syndicalte from 
the date on %-hi& he ceases to be, a memberi of that electorate or body, or the 
holder of thalr appointment, a2 the c w  may be : 

< .  
Prorided further that ". .. 

PART VI. 

Amandmenk t o  the Tmd? Univcr*si#y A&, P98t. 

" Provided &a& a mknbex of the Syndicate kho is eleohd or nonlinated 
lin his capscity aa, e member of e, parbicular electorate or body* or the holder 
oi a partieulu appointment, shall ream to be a member of the Spdicate from 
the dati: on which he ourset! k be, u mullh of that electorate or body, or the 
holder d that agpoin~ment, as -fie mag be : 

Frorjdcd h~ar%her that ". 
PkAT 'BH. , 

- > , f j  . '  , - '  ' ," 
. " I Y .  *g; -. iPxmid& ' q s j & , g j  

1 * l  * - *  
- - - d - I  .-. 



- - -  - ___- 

" P~ovided that -a member of the Executivz Council who is nominated . 
in hiq capacity aar a member of a particular electorate or body, a the hokler . 
of a particular appointment, shall cease to be a member of ahe Executive Com:icil 
from the date on which he ewes  to be, a member of thatr electorate, or body, 
or the holder o,l thart appointment, rus thx: ease may be : 

17. In section 21 ol the Alagappa University Act, ,1985 (hereinafteq Tamil Npiu Act . 
referrcd to as the 1985 Act), for the first provim to clause (c) ,  the fdowjng !z cb m5: 

. proviso sJidl be substituted, namely :- 

" Provided that a, member of the Senate who is elected or nominated in 
his capwity -m, a! member of a p a z t i c u .  electorate or bodyz or the holder of 
a particular appoin$ment, &a#l cease 'to be s member of the Senate. from at, . 
dake qn which he c e s  to be, ar member of that electorfite or bod% m $ha holder 
of that appointment, au the sac m q  be: ". 

18. In section 24 of the 1985 Act, in sub-action (2), in the provim to 
dtme (d), for the words "Provided fqther  that V, the following Jhdl be 
rabstituted, namely :- 

" Provided that a member of the Standing Committee on Academk . 
affairs who ia nominW in his capacity rus, a tnember of a parti&.electo- 
ra$e or body, or the holder of a particular appointment,' shall cearse to be a 
member oE the Standing Committee on Acad~mic Affairs from the d a b  en vhich 
l e i  ceases to be, a: member of that e{ectlosate or body, or the holdec ef that 
dppointment, 8.; the case may be : , .  

Provided further that ". 
19. In section 25 of the 1985 Act, in the proviso to clause (e), for the 

words '' Provided further that ", the following sliall be substituted, namely :- 
f 

" Provided that a member of the Syndicate who ie elected or nominated 

- Provided further that ". 
P U T  rx. 

. Provided that a member of $he Senaite who is elected or ,nominated 
in his capacity as, a member of a particular electorate or body, or the holder 
of a .particular appointment, shall cease to Lc p. men~ber of the Senate from . : . - - .. . - v 
the &te on which he ceases to 'be, a me-uber of that electorate or bodyb or the 
bolder of that appointmmt, ag th6 cacq= may be: ". 

~Wrn who ig c~wted ir 
or body. or. the holder , 

I 
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uf the Standing Committee on Academic,Mairs from $he date on whichl he 
, . , e w e s  to be, a member of that electorate or'body, or the holder of that appoint? 

A mentr, iw the case may be : 

I I Provided further that ". 

Amendment af 22. I n  section 33' 01 the 1990 A&, in the proviso to clause ( e ) ,  fur t ! ~  1 section 23. ~ ~ 3 r d ~  " Provided that ", the following shall ba substibuted, namely :- 
I ' 
I " IJrovided that a memnbcr of the Syndicate who is elected or no?iinatc?d 

1 - 
in'his rapacity as, a member of a pa;rticular eleotorntc or body, or the ho'ldc~ 

E of a particular appointment,  hall cease to be u, menlt~er of the syndic st^ from 
$1 . the date on wl\icl~ he ceases to be, a meniber of thatc elcctorate or body, or the 

I holder of t h t  appointment, as the case may be : 

l a  j/ l'rovidcd further that ". 
'i 

, !  
i 
! 

PART Y .  

Removal of I 23. For the removal of doubts, i t  is hereby declared.that, notwithstahding 
doubts, !mything contained in any I,aw for.the time, being in force or i n  any, judgment, 

, acree or order of any court, every person who had been elected or nominated 
$ 

$0 tho Senate, the Syndicate, the Acakiemic Council, $he Standing Committee 
4 on ,nAcaile~nic Affairs, the Academic Committee or the Executive Council, as 

the ease may be, of the M.adurai-Kamaraj Uni-rersity, the Anna University, 
, the hehorathiar University, the Bharathidssab University, thg Tamil University, 

the Mother Teresa'Women7s University, $he Alagappa Univerdty or the 
hlanonn~miam Suidraanar University, na the case may be, in his capacity as, 
a member of a particular eledorate or body, or the holder of a particular 
appointment, and who hag ceased b be, a r~iembcr of that electorste or body, 
or the liolder of that appointment, but holding ofice as a member in any of 
the aforamid authorities of the University concerned immedia*ely before the 
date of the publica~ion of this Act in the , Tamil .Vadz~ Douernment Gazegte, 
nhall cease to be a member of that authority in the U n i v e ~ t y  concerned on 
the date sf  the ~ublieation of this Ace in the Taw4 Nadl~ Governsent Gar~lt?. 

(By order of the Governor.) 

MD. ISMAIL, - 
Secretar?! to Government. Lanv II~gartme?~t+ 

- 



A.K. RAJAN, 
Secretary to Government, 

Law Department 

Tho following Act of the Tamil Nadu Leghlative Assembly received the assent 
ef the Governor on the 9th May 1997 and is hereby published for general 
information :-- 

ACT No. 27 OF 1997. 

An Act further to amrnd the Tamil University Act, 1982. 

BE it  toacted by the Legislative Assembly of the State of Tamil Nadu in the Fbrty- 
eighth Year of the Republic of India as fdlows :- 

1. (1) This Act may be called the Tamil University (Amendment) Act, 1997. Short title and 
commence- 

(2) It shall come into force at once. 1 

2. In section 11 of the Tamil University Act, 1982, in sub-scotion (1). for thc Amendment 6 .$ 

y of 1982. crpmsion " The Minister in-charge of the portfolio of Bducadon ", thc " Minister in-charge of the portfolio of Tamil D o v e l o m e a ~ ~ P "  
~haf?  be substituted. 

(My oruer ok tue aovernor) 



The followiilg Act of the Tamil Nadu I,egr~lat~vc Assembly rece~vetl the assent ofthe 
Governor on the 18th May 2003 and IS hereby published for general ~nforiiiat~on:-- 

A C T  No. 20 O F  '2003. 

i Irr  A c t  flirther- to rrnlc.nrl the Trrr~rrl /Irlrt.er,\r~l. Act. IYS.? 

1 BE it enacted by the Legislat~ve Assembly of the State of Tamil Nadu 111 the Fifty-fourth 
Year of the Republ~c of India as follows:-- 

I 

I 
I Short tttle and 1. ( 1  ) This Act may be called the ranill University (An~eiidnient) Act, 2003. 
I - commence- 

I men t (2) It shall come into force at once. 

Anicndnicnt of 2. ( 1 )  Sectlon 24 of the Tanill Unlverslty Act. 1982 (here~nafte~ refelled to as the I,,,,,I Nadu 
1 sectton 24 princ~pal Act), shall be renunibered as sub-section ( 1 )  of that section and in sub-sect~on ) o f  1982 

1 ( I )  as so renumbered, the express~on "for ~nformation" shall be om~tted: 

( 2 )  Aftel sub-sect~on ( I  ) a \  so tc.11ulnhe1c.d. the folio\\ lng cub-scct~on shall he 
added, namely .-- 

"(2) On receipt of a copy of the aiiiiual report, the Gocernment shall cause a 
copy ofsuch report together with tI1e11 coniments thereon to be laid before the I-eg~slat~ve 
Assembly. ". 

Amendment 01. 3. In section 25 of the princ~pal Act, after sub-section (3),  the following sub-section 
sectton 25 shall be added, namely:-- 

"(4) The Government shall cause the annual accounts and the a u d ~ t  report 
together wlth their comments to be laid before the Legislative Assembly.". 

(By order of the Governor) 

I 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

L ~ M '  Depnrtnze~~x. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 22nd May 2008 and is hereby published for general information:- 

I ACT No. 21 OF 2008. 

Afl Act further to amend the Tamil University Act, 7982. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifly-ninth Year of the Republic of India as follows:- 

I. (1) This Act may be caller1 the Tamil University (Amendment) Act, 2008. ~ h o k  title and 
CI )mmence- 

(2) It shall be deemed to have come into force on the 13th day of ment. 
February 2002. 

4t1 2. In section 4 of the Tamil University Act, 1982 (hereinafter referred to as the Amendment of 
principal Act), afler clause (1 l ) ,  the following clause shall be added, namely:- section 4. 

12. 

"(12) to provide for instruction and training in such branches of leamirig as 
may determine and to provide for the advancement and dissemination of knowledge.". 

3. In section 4-A of the principal Act, after clause (I), the following clause shall Amendment of 
be inserted, namely:- section 4-A. 

"(I-A) to hold examinations and to confer degrees on persons who shall have 
pursued an approved course of study in the University.". 

4. Notw~thstanding anything contained in the principal Act, the action of the University Validation. 
in having provided Instruction and tralning in such branches of learning as it had 
determined with effect on and from the 13th day of February 2002 under 
clausc! (12) of scctlon 2 of the prir~c~pal Act, as added by this Act and in having held 
examlnatlons and In hav~ng conferred degrees, on persons who have pursued an approved 
course of study in the Unlvers~ty under clause (I-A) of section 4-A of the principal Act as 
inserted by this Act, and anything done or any action taken by the University during the 
period commencing on the 13th day of February 2002 and. ending with the date of 
publ~cation of this Act in the Tamil Nadu Governnlerlt Gazette shall be deemed to have 
been validly dme or taken under the principal Act as amended by this Act. 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 



TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY 287

The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT  No. 41 of 2012.

An Act further to amend the Tamil University Act,  1982.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil University (Amendment) Act, 2012.

  (2) It shall be deemed to have come into force on the
2nd day of August 2012.

  2. In section 12 of the Tamil University Act, 1982 (hereinafter referred to as the

principal Act), in the third proviso to sub-section (3), for the expression “sixty-five

years”, the expression “seventy years” shall be substituted.

  3. (1) The Tamil University (Amendment) Ordinance, 2012 is hereby repealed.

 (2) Notwithstanding such repeal, anything done or any action taken under the

principal Act, as amended by the said Ordinance, shall be deemed to have been

done or taken under the principal Act, as amended by this Act.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

Amendment of
section 12.

Tamil Nadu
Ordinance
12 of 2012.

Repeal and
saving.

Tamil Nadu
Act 9 of
1982.

Short title and
commence-
ment.
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 9th January 2023 and
is hereby published for general information:—

ACT No. 1 OF 2023.

 An Act further to amend the Tamil University Act, 1982.

Bඍ it enacted by the Legislative Assembly of the State of 
Tamil Nadu in the seventy-third year of the Republic of India as 
follows:-

Short title and
commence-
ment.

1. (1) This Act may be called the Tamil University (Amendment)   
Act, 2022.

 (2) It shall come into force at once.

Amendment of 
section 6.

2. In section 6 of the Tamil University Act, 1982, (hereinafter 
referred to as the principal Act), in sub - section (1), in clause (a) the 
expression “deaf-mute or suff ering from leprosy” shall be omitted.

Tamil Nadu Act 
9 of 1982.

Amendment of 
section 39.

3. In section 39 of the principal Act, in sub-section (2), the 
expression “or deaf-mute or suff ers from leprosy” shall be omitted.

(By Order of the Governor)                                                                                   

 C. GOPI RAVIKUMAR,    
 Secretary to Government (Legislation),   
 Law Department.
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